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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
AT NEW DELHI

ORIGINAL APPLICATION NO 820/2022

IN THE MATTER OF:
NAVEEN KUMAR
..APPLICANT
VERSUS
UNION OF INDIA & ORS.
...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.8 I.E. SHIVALIK HOSPITAL TO THE ORIGINAL

APPLICATION FILED BY THE APPLICANT UNDER SECTION 18(1) READ WITH SECTION 14

OF THE NATIONAL GREEN TRIBUNAL ACT, 2010.

PRELIMINARY OBJECTIONS:

1. That at the very outset it is most relevant and important to bring to the nofice
of this Hon'ble Tribunal that the present Original Application has been filed by
the Applicant Shri. Naveen Kumar out of malafide and o wreak vengeance
as a close friend and relaiive of the Applicant i.e. Mr. TB Singh {Ex Principal
Scientific Officer, Himachal Pradesh Poliution Control Board), was gotten
arrested red handily accepfing a bribe of Rs. 3,70,000/- from the answering
Respondent for granting Consents which the answering Respondent Hospital
was even otherwise entifled fo. The Applicant i.e. Shri. Naveen Kumar is a
resident of Meerut [Uttar Pradesh) and Mr. TB Singh also belongs to UP having

his howuse In Dehradun.

2. Despite having applied for Consenti fo Establish as well as Consent to Operate
by way of an application compiete in all 'reépecf along with requisite fees in
the year 2018, the said Mr, TB Singh who was Principal Scienfific Officer and was
in charge of Una from the beginning starfed harassing the Respondent
demanding money despite the fact that the hospital was fully compliant. After
being fed up the answering Respondent approached the State Vigilance &
Anti-Corruption Bureau Himachal Pradesh and with their help o frap was laid

and Mr. TB Singh was caught red handed accepting a bribe of Rs.3,70,000/-
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and wgs taken info cusfody. Copy of the FIR 04/2022 against Mr. TB Singh is

marked and annexed herewith as Annexure-R/1.

3. Itis submitted thaot it is under these circumstances that the said Mr. TB Singh has
goftten this Original Application filed through is relative Shri. Naveen Kumar just
fo harass the answering Respondent herein who in accordance with law is
running d-very small nursing home of 10 beds, wherein occupancy is hardly of
2-3 beds daily. That the Respondent herein has also recently got to know that
the then Principal Scientific Officer Mr. TB Singh purposely made sure that no
communication in form of notices and letters issued by the Respondent Board,

reached the Respondent herein,

RESPECTFULLY SHOWETH:

1. That briefly stated, the Applicant Mr. Naveen Kumar R/o Gagsona, Post
Phalawda Chaupal, Phalauda, Meerut, Uttar Pradesh has filed this Original
Application before the Hon'ble Natienal Green Tribunal alleging that the
Respondent No.8 herein i.e. Shivalik Hospital, is running a 10 bedded hospital
at District Una, Himachal Pradesh in violation of the provisions of the Water

{Prevention and Control of Pollution} Act, 1974, Bio Medical Waste

Management Rules, 2016 as well as in confravention of Master Plan issued by

Department of Town and Country Planning, Government of Himachal Pradesh.

2. The Hon'ble National Green Tribunal vide order dated 18.11.2022 issued notice
to the Respondents requiring them o file their respeciive replies. it is submiited
that in furtherance of the order dated 18.11,2022 the registry of this Hon'ble
Tribunal issued notice dated 25.11.2022 to ‘fhe_Respbndeni No.8 herein and the

present reply is being filed in compliance thereof.

3. The address of the Respondent No.8'is Shivalik Hospital, Jhalera, Block Amb,
District Una, Himachal Pradesh for the service of any notices in connection with
this Application and that of their legal counsels is ARTLO, #A25/12, DEODAR

MARG, DLF PHASE 1, GURGAON — 122002, HARYANA. it is submitted that the
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present reply is being filed by Dr. Akshey Kumar who is the Managing Director

of the Respondent No.8 i.e. Shivalik Hospital.

4. At the oulset, the Respondent herein denies each and every statement,
submissions and contentions set forth in the Original Application to the extent
the same are contrary fo and/or inconsistent with the true and compiete facts
of the case and/or the submissions made on behalf of the Respondent herein
in the present Reply. The Respondent herein further humbly submits Thd’r the
averments and contentions, as stated in the Original Application under reply,
may not be taken to be deemed fo have been admitied by the Respondent
herein, save and except what are expressly and specifically admitted and the

rest may be read as travesty of facts.

5. BRIEF FACTS OF THE CASE:-

a. That upto the year 2013, the scid premises i.e. two sforeyed. building was
being solely used only for residential purpose. It was only in the year 2013
when it was decided fo set up a 10 bed single storey hospitat nomed
“Shivalik Hospital" on the half width {right side half) of the land whereas, the
other half (left side half) of the premises was still to be used for residential
purpose i.e. a double storeyed residential house. 1t is submitied that for the
purpose of setting up a 10 bed hospital o No-objection was sought from the
Office of Gram Panchayat, Distict Una, Uttar Pradesh and the same was
granted to the Respondent herein on 0706.2013. Copy of the No-objection
cerfificate dated 07.06.2013 issued by the Office of Gram Panchaydt, District
Una, Uttar Pradesh is marked and annexed herewith as Annexure-R/2. It isin
the humble submission of the onswering Respondent herein that the
complefe building has been consiructed as per the approved building

plans,

b. Thatitis perfinent to mention herein that in respect of the provisions of the
Development Plan for Una Town issued by the Town and Country Planning

Department, Himachal Pradesh, as per Clause/regulation 7.2.1.1 of Sr. No.
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7.2.1 [Residenfial Use] the uses permitted in the area earmarked for
Residential Use are Residences, Hospitals, Boarding Houses, Nurseries,
Kindergartens and Schools, Clinics, Social and cuttural Institutions, Public
Utilities .and buildings, except service and storage yards, agricultural
gardens, nurseries and green houses, any neighbourhood recredtional uses
including clubs and other semi~ public recreational uses, accessory uses
clearly incidental to residential uses which will not create a nuisance and
eco-hazard. Relevant provision is reproduced herein below for the ready

reference of this Hon'ble Tribunal:

“7.2.1.1Uses  Permifted- Residences, Hospitals,
Boarding-Houses, Nurseries; Kindergartens and
Schools, Clinics Social and Cultural institutions, Public
utilities and buildings, except service and storage
yards; agricultur gardens; nurseries and green
houses, any neighbourhood recreational uses;
including clubs and ofher semi- public recreational
uses; accessory uses clearly incidental o residentiol
uses which will not create a nuisance and eco-

hazard.”

Further as per Clause/Regulation 7.1.{ii) of Sr. No. 7.1 {General Regulafions)
mixed land use-is net prohibited unless otherwise a partficular land use is
hazardous. Relevant provision is reproduced herein below for the ready

reference of this Hon'ble Tribunat:

"lilGeneral land use in the development plan has
been contemplated for specified use. However,
mixed land use shall not be prohibited unless
otherwise a particuiar land use is hazardeous in nafure

fo the pre dominated use and fulfils the regulations

fixed for the same.”
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Therefore, it is humbly submitted thaf the Respondent herein is not running
the hospital in viclation of the Déevelopment Plan for Una Town issued by the

Town and Country Planning Department, Himachal Pradesh.

That ab-initic in compliance of the provisions of the Biomedical Waste
(Management and Handling Rules), 1998 the Respondent herein entered
info an Agreement dated 01.04.2014 with Bio Medical Waste Treatment
Plant Pvt. Ltd. (BMWT), Village Pangoli for collection of bio-medical waste as
per Schedule-1 of the Biomedical Waste {Management .cm'd Handiling
Rules), 1998. It is submitted that the Agreement dated 01.04.2014 was valid
for a period of 5 years i.e. upto 01.04.201%. Copy of the Agreement dated
01.04.2014 with Bio Medical Waste Treatment Piant Pvt. Ltd. (BMWT), Village
Pangoli for collection of bio-medicai waste is marked and annexed herewith

as Annexure-R/3.

That it is imporfant to mention herein that as per the Biomedical Waste
(Management and Handling Rules), 1998 the Health Care Facilities [HCF's)
were required to obtain only cuthorization under the Biomedical Waste
(Management and Handling Rules), 1998 and there was no requirement for
obtaining Consent under the Water [Prevention and Coenirol of Pollution)
Act, 1974, However, the Ministry of Environment, Forest & Climate Change,
Government of India in supersession of Bio-medical Waste (Management &
Handling) Rules, 1998 vide notification dated 28.03.20146 revised and issuad
Bio-Medical Waste Management Rules, 2014. As per Rule 10 of these revised
rules the Health Care Faclilities (HCFs) were required to-obtain Consent under
the Water (Prevention and Control of Pollution) Act, 1974 in addition to

Autherization from the State Poliution Control Board.

Further, as per the Biomedical Waste (Management and Handling Rules),
1998 and the amended Biomedical Wasie {Management] Rules, 2016,
every operator of a bio-medical facility is required to obtain authorization in

accordance to the procedures specified under the Rules. It is submitted that
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accordingly an application for authorization was submitted by the
Respondent Hospital herein and ’r.he same was granted on 21.03.2015. It is
submitted that the autherization dated 21.03.2015 was valid upto 31.03.2017.
Copy of the authorization granted under the Biomedical Waste
[Management and Handling Rules), 1998 is marked and annexed herewith

as Annexure-R/4.

It is submitted that as per Section 14 of the Clinical Establishment Act, 2010
for the provisional registration of the clinical establishment under Section 10
of the Act, an application has fo be submitted to the concerned authority
along with the prescribed fees. It is submitted that the Respondent herein
c:c(:ordingiy submitted an opplication and a Certificate of Provisiondi.
Registration dated 08.02.2018 was issued by the District Registering Authority,
Una, and Government of Himachal Pradesh. It is supbmitied that the
certificate was valid for a period of one year from the date of issue i.e. it was
valid till 08.02.2019. Copy of the Cerfificate of Provisional Registration dated
08.02.2018 issued by the District Registering Authority, Una, Government of

Hirnachal Pradesh is marked and annexed herewith as Annexure-R/5.

That since the Ministry of Environment, Forest & Climate Change,
Government of India in suppression of Bio-medical Waste {Management &
Handling} Rules, 1998 vide nofification dated 28.03.2016 revised and issued
Bio-Medical Waste Management Rules, 2016 and as per Rule 10 of these
revised rules the Hedlth Care Facllities (HCFs) were required to obtain
Consent under the Water (Prevention and Confrol of Pollution) Act, 1974 in
addition to Authorization from the State Pollution Control Board, the
Respondent herein submitted an Application for obtaining Consent fo
Fstablish and Consent o operafe. It is submitted that the application
submitted for obtaining the Consent to Establish as well as the Consent to
Operate was complete in alf respects and the requisite fees was also paid
by the Respondent herein. Copy of the Application for Consent o Establish

and Consent fo Operate is marked and annexed herewith as Annexure-R/6.
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It is submitted that there was no reply whatsocever by the State Pollution
Control Board on the application for Consents submitted by the Respondent
herein. That as per the provisions of the Water [Prevention and Control of
Poliution) Act, 1974, since there was no reply to the application for Consents,
the Respondent herein was deemed o be operating with the consent of
the State Board. Thus legally speaking the hospital in question had deemed
consent In view of Section 25{7) of the Water [Prevention & Control of
Poliufion) Act, 1974. That Section 25(7) of the Water (Prevention & Conirol
of Poliution)Act, 1974 is reproduced herein for your ready feference:
“25{7)The consent referred to in sub-section (1) shall, uniess
given or refused earlier, be deemed to have been given
unconditionally on the expiry of a period of four months of the
making of an application in this behalf complete in all

respecls to the State Board.”

Thereafter, the Respondent herein submitied an application dated
19.08.2018 for renewal of Authorization under Biomedical Waste
(Management} Rules, 2016. Itis submitted that the application submitted by
the Respondent herein for renewal of Authorization under Biomedical Waste
(Management} Rules, 2016 was complete in all respecis and the requisite
fees was also paid by the Respondent herein. Copy of the Application
dated 19.08.2018 for renewal of Authorization under Biomedical Waste

[Management) Rules, 2016 is marked and annexed herewith as Annexure-

R/7.

it s submitted that there was no reply whatsoever by the Staie Pollution
Control Board on the application for renewal of authorization submitted by
the Respondent herein. That os per Rule 10(3} of the Biomedical Waste
[Management) Rules, 2016 since there was no reply to the application for
renewdal bf' authorization, the Respondent herein was deemed to be
operating with the authorization of the State Board. Thus legally speaking

the hospital in question had deemed authorization in view of Rule 10(3) of
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the Biomedical Waste (Management) Rules, 2014. That Rule 10(3} of the
Biomedical Waste {Management) Rules, 2016 is reproduced herein for your

ready reference:

“10{4) Every applicafion for authorisation shall be disposed of
by the prescribed authority within a period of ninety days from
the date of receipt of duly completed application along with
such necessary documents, failing which it shall be deemed

that the authorisation is granted under these rules.”

it is most relevant and important to bring fo the notice of this Hon'ble Tribunal
that the present Original Application has been filed by the Applicant Shri.
Naveen Kumar out of malafide and to wreok vengeance as a close friend
and relative of the Applicant i.e. Mr. T8 Singh (Ex Principal Scientific Officer,
Himachal Pradesh Pollution Control Board), was gotten arrested red handily
accepting a bribe of Rs. 3,70,000/- from the answering Respondent for
granting Consents which the answering Respondent Hospital was even
otherwise enfitled to. The Applicant i.e. Shri. Naveen Kumar is a resident of
Meerut (Uttar Pradesh) and Mr. TB Singh also belongs to UP having his house

in Dehradun.

Despite having applied for Consent to Establish as well as Consent to
Operate and Authorization under the Bio Medical Waste [Management]
Rules, 2016 by way of an application complete in all respect dlong with
requisite fees in the year 2018, the said Mr. TB Singh who was Principal
Scientific Officer and was in charge of Una from the beginning started
harassing the Respondent demanding money despite the fact that the
hospital was fully compliant. After being fed up the answering Respondent
approached the State Vigilance & Anti-Corruption Bureau Himachal
Pradesh and with their help a trap was laid and Mr. TB Singh was caught red

handed accepting a bribe of Rs.3,70,000/- and was taken into custody.
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it is submitted that it is under these circumstances that the said Mr, T8 Singh
has gotten this Qriginal Application filed through is relative Shri. Naveen
Kumar just o harass the answering Respondent herein who in accordance:
with law is running a very small nursing home of 10 beds, wherein occupancy
is hardly of 2-3 beds daily. That the Respondent herein has also recently got
to know that the then Principal Scientific Officer Mr. TB Singh purposely made
sure that no communication in form of notices and letters issued by the

Respondent Board, reached the Respondent herein.

That as per Rule 13 of the Biomedical Waste [Management) Rules, 2014

every occupier or operator of the bio-medical facility has o submil an

annual report to the prescribed authority. That accordingly the Respondent

herein sent annual reporis each year to the Authority concerned. It is
submitted that the Annual report of January 2017 till December 2018 was
sent by the Respondent herein in Jan 2018 and the same: is marked and

annexed herewith as Annexure-R/8.

That since the earlier agreement with Bio Medical Waste Treatment Plant
Pvt. Ltd. (BMWT), Village Pangoli for collection of bio-medical waste was io
expire, the Respondent herein well before hand entered into an Agreement
dated 14.02.2018 with Suraksha Bio-Sanitizer for collection of bic-medical
waste. It is submitted that the Agreement was valid till 31 .03.201?. Copy of
the Agreement dated 14.02.2018 is maorked and annexed herewith as

Annexure-R/9.

Similarly since the provisional registrafion under Section 14 of the Clinical
Establishment Act, 2010 was o expire on 08.02.2019, the Respondent herein
submitted an application of renewal and a Certificate of Provisional
Registration dated 01 04.2019 was issued by the District Registering Authority,
Una, Government of Himachal Pradesh. If is submitied that the certificate
was valid for a period of one year from the date of issue i.e. it was valid fill

01.04.2020. Copy of the Certificate of Provisional Registration dated
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01.04.2019 issued by the District Registering Authority, Una, Government of

Himachal Pradesh is marked and annexed herewith as Annexure-R/10.

Itis in the humble submission of the answering Respondent herein that in all
this duration, there was no reply by the State Pollution Conirol Board
accepling or rejecting ‘or poinfing, out deficiencies in the application for
Consents under Water {Prevention and Conftro! of Pollution) Act, 1974 aswell
as in application for renewal of authorization under Bio Medical Waste
(Management) Rules, 2016 submitied by the Appellant herein. Thus, the
Respondent herein was legally operating with deemed Consents as per
Section 25(7} of the Water (Prevention & Control of Pollution) Act, 1974 and
deemed Authorization as per Rule 10{3) of the Biomedical Waste

(Management) Rules, 201 6.

That it is pertinent To mention herein that in the month of September 2019,
the Respondent herein at the recommendation of the Mr. TB Singh who was
at that time Principle Scienfific Officer with the Respondent Board, installed
a Sewage Treatment Plant of capacity 3 KLD in the premises. Copy of
photograph of the Sewage Treaitment Plant as well as the bil for
purchase/installation of the Sewage Treatment Plant issued by Apex Envirc

is marked and annexed herewith as Annexure-R/11{Colly).

That the Agreement for collection of Bio-Medical Waste with Suraksha Bio-
Sanitizer was further renewed from fime to fime i.e. on 01.04.201%, 01.04.2020
and 01.04.2021 and the some was valid il 31.03.2022. Copy of the
Agreements with Suraksha Bio-Sanitizer dated 01.04.2019, 01.04.2020 and

01.04.2021 are marked and annexed herewith as Annexure-R/12{Colly}.

it is in the humble submission of the answering Respondent herein that not
only did Mr. T8 Singh (Ex Principle Scientific Officer with the Respondent
Board] advise to install Sewage Treaiment Plant buf also asked the
Respondent herein fo apply again for the Consents under the Water

[Prevention and Control of Pollution) Act, 1974 online as there was no reply
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by Respondent Board on the previous Application submitted by the
Respondent Board in 2018. That blindly following the advise of Mr. TB'Singh,
the Respondent herein re-submitted an application online for grant of
Consents under the Water [Prevention and Control of Pollution) Act, 1974. [t
is submitted that along with the application made oniine, Mr. TB Singh also
asked the Respondent herein to re-pay the fees from 2018 ocnwards. it is
submifted that the Respondent herein paid an amount of Rs. 5000/- towards
consent fees and the receipt issued by the Respondent Pollution Conirol

Board is marked and annexed herewith as Annexure-R/13.

Itis pertinent to mention herein that even after re-applying for the consents
under the Water [Prevention and Control of Pollution) Aci, 1974 onling, there
wass no reply whatsoever from the Respondent Pollution Control Board. 1 s
submitted that on enquiring about the same from Mr. TB Singh (Ex Principle
Scientific Officer with the Respondent Board), Mr. TB Singh demanded
money in form of bribe from the Respondent herein for grant of Consents
and also questioned the Respondent herein as to why the Sewage
Treatment Plant was not installed from o favourite vendor of Mr, TB Singh and
was rather bought and installed from some other piace. That in light of the
same the Respondent herein made a police complaint against Mr. TB Singh
for demanding bribe for the release of Consent Certificafes and an FIR being
FIR No,04/2022 under Section 7 of Prevention of Corfuption Act, 1288 was
also registered against the then Chief Scientific Officer Mr. TB Singh by the
State Vigilance & Anti Corruption Bureau Himachal Pradesh and the said Mr.
TB Singh was caught red handed accepting Rs. 3,70,000/- and was arrested.
It is submitted that the matteris still under investigation by the State Vigilance
& Anti Corruption Bureau Himachal Pradesh. Copy of the FIR has been

annexed . above as Annexurée-R/1.

That since the earlier agreement with Bio Medical Waste Treatment Plant
Pvi. Lid. [BMWT), Village Pangoli for collection of bio-medical waste was fo

expire, the Respondent herein well before hand entered info an Agreement
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dated 01.04.2022 with Enviro Engineers, CBWTF Industrial Area Pandoga,
Una, Himachal Pradesh for collecticn of bio-medical waste. i} is submitted
that the Agreement is valid till 31.03.2023. Copy of the Agreement dated

01.04.2022 is marked and annexed herewith as Annexure-R/14.

It is submitted that after regular follow-ups, the Respondent Board finally
granted Consent to Establish dated 26.05.2022 to the Respondent Hospital.
It is submitted that the Consent to Establish is vdlid upto 25.05.2023. Copy of
the Consent to Establish dated 26.05.2022 is marked and annexed herewith

as Annexure-R/15.

That since the provisional regisiration under Section 14 of the Clinical
Establishment Act, 2010 was o expire, the Respondent herein submitted an
application of renewal and a Ceriificate of Provisional Registrafion dated
05.09.2022 was issued by the District Registering Authority, Una, Government
of Himachal Pradesh. It is submitted that the certificate was valid for a period
of one year from the date of issue i.e. it is valid filt 05.09.2023. Copy of f_he”
Certificate of Provisional Registration dated 05.09.2022 issued by the District
Registering Authority, Una, Government of Himachal Pradesh is marked and

annexed herewith as Annexure-R/16.

It is submitted that the Consent to Operate under Water (Prevention and
Control of Pollution) Act, 1974 pursuant to the second application submitted
in 2021 was eventually granted to the Respondent Hospital on 16.08.2022
and is valid till 31.03,2027. Copy of the Consent to Operate dated 16.08.2022
is marked and annexed herewith as Annexure-R/17. Also, the Respondent
Board has granted the renewed Authorization dated 12.12.2022 under the
Bio Medical Waste (Management) Rules, 2016 o the Respondent Hospital
and the same is valid fill 31.03.2027. Copy of the renewed Authorization
dated 12.12.2022 unider the Bio Medical Waste (Management) Rules, 20164:is

marked and annexed herewith as Annexure-R/18.
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It is also pertinent to meniion herein that the Respondent Hospital was
inspected by the officers of the Board and samples from the sewage
treatment plant of the Hospital were collected on 19.11.2022. it is submitted
that as per the report of the Respondent Board dated 14.12.2022, the
parameters of the samples collected from the sewage treatment plant of
the Hospital were found to be well within the prescribed standard limis.
Copy-of the Report dated 14.12.2022 by the Respondent Board is marked

and annexed herewith as Annexure-R/19.

In recent past, a small portion was added in the premises and as an
abundant precaution, though not required, the Respondent herein applied
to the Department of Town and Country Planning, Una for change of
building use (hospital site) and composition of additional construction of
garage situated on the right side of the hospital. It is submitted that the
Special Area Development Authority, Una granted completion permission
vide letter dated 19.01.2023 and the same is mdrked and annexed herewith

s Annexure-R/20.

It is therefore humbly submitted that as on date, the Respondent Hospital has
Consent fo Establish as well as Consent fo Operate and also Authorization
under the Bio Medical Waste (Management) Rules, 2016 and is running the
hospital in full compliance as per the prescribed norms. It is submitted that
the delay in grant of the Consents as well as the Authorization was a result of
lapse on part of the officers of the Respondent Board and hence the

Respondent Hospital cannot be held accountable for the same.

Itis in the humble submission of the answering Respondent herein that there
is an adequafe appropriate Sewage Treatment Plant which is being run
efficienfly of capacity 3 KLD installed in the premises and the sample result
of the same have found {oc be well within the prescribed limits as per the
report dated 14.12.2022 of the Respondent Board. Further the allegation of

the Applicant that the Respondent Hospital is discharging all its Bio Medical
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Waste outside the hospital is erroneous and without any evidence on record.
it is submitted that starting from the year 2014 {ill date, the Respondent
Hospital has eniered into. Agreements with Bio Medical Waste Collection
facilities for collection of Bio Medical Waste from the hospital and the same
have been placed on record for the convenience of this Hon'ble Tribunal. it
is pertinent to mention herein that the Applicant has not placed on record
any evidence or any photo o establish or support his allegation that the
Respondent Hospital Is discharging «all its Bio Medical Waste outside the
hospital. It is therefore submitied that the allegations of the Applicant are

only based out of persond! rivalry and hence ought o be dismissed.

It is submitted that there arises no question of permanent damage or even
say damage in the present case as the Respondent Hospital in its day to day
operation is neither discharging any untreated effluent nor is disposing off its
Bio Medical Wasie oulside the premises of the Hospital. It is hence submitted
that there has been no environmenial damage caused by the Respondent
Hospital as well as that there is no evidence whatsoever to the effect thai
sewage/effluent as well as Bio Medical Waste is being discharged in open

or otherwise.

REPLY ON MERITS:-

That the contents of the corresponding paragraph need no reply from the
answering Respondent herein. The contents of the brief facts and the
preliminary submissions are reiterated and not repeated herein for the sake

of brevity.

That the contents of the corresponding paragraph need no reply from the
answering Respondent herein, The contents of the brief facts and the.

preliminary submissions are reiterated and not repeated herein for the sake

of brevity.
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3. REPLY TO FACTS AND CIRCUMSTANCES LEADING THE APPLICANT TO FILE THE

PRESENT ORIGINAL APPLICATION:-

a. That in response to the confenis of the corresponding paragraph it is
submitted that as per the Biomedical Waste {Management and Handiing
Rules), 1998 the Health Care Facilities {(HCF's} were required to obiain only
authorization under the Biomedical Waste (Management and Handling
Rules), 1998 and there was no requirement for obtaining Consent under
.’rh_e. Water (Prevention and Confrol of Poliufion) Act, 1974, However, the
Ministry of Environment, Forest & Climate Change, Government of India
in suppression of Bio-medical Waste [Management & _'Hcmdlihg] Rules,
1998 vide nofification dated 28.03.2016 revised and issued Bio-Medical
Waste Management Rules, 2016, As per Rule 10 of these revised rules the
Hedlth Care Facilities {HCFs} were required to obtain Consent under the
Water (Prevention and Control of Pollution) Act, 1974 in addifion fo
Authorization from the State Pollution Conirol Board. The contents of the
brief facts and the preliminary submissions are reiterated and not

repeated herein for the sake of brevity.

b. That in response to the conients of the corresponding paragraph it is
submitted that as per the Biomedical Waste {Management and Handling
Rules), 1998 and the amended Biomedical Waste {Management) Rules,
2016, every operator of a bio-medical facility is required fo obtain
authorization in accordance to the procedures specified under the Rules.
It is submitted that accordingly an application for authorization was
submitied by the Respondent Hospital herein and the same was granted
on 21.03.2015, It is submitted that the authorization dated 21.03.2015 was
valid upte 31.03.2017. Theredfter, the Respondent herein submitted an
applicalion daoted 19.08.2018 for renewal of Authorization under
Riomedical Waste [Management) Rules, 2014, 1t is submitted that the

application submitted by the Respondent herein for renewal of
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Authorization under Biomedical Waste (Managemeni) Rules, 2016 was
complete in all respects and the requisite fees was also paid by the
Respondent herein. it is submitted that there was no reply whatsoever by
the State Pollufion Control Board on the application for renewal of
authorization submitted by the Respondent herein. That ds per Rule 10(3)
of the Biomedical Waste {Management] Rules, 2016 since there was no
reply to the application for renewal of authorization, the Respondent
herein was deemed to be operating with the authorization of the State
Board. Thus legally specking the hospital in gquestion had deemed
authorization in view of Rule 10(3} of the Biomedical Waste
(Management} Rules, 2016. The Respondeni Board has now granted the:
renewed Authorization dated 12.12.2022 under the Bic Medical Waste
(Management) Rules, 2016 o the Respondent Hospital and the same is
valid till 31.03.2027.The contents of the brief facts and the preliminary

submissions are reiterated and not repeated herein for the sake of brevity.

c. That the contents of the corresponding paragraph are true and hence
need no reply from the answering Respondent herein. The contents of the
brief facts and the preliminary submissions are reiterated and not

repeated herein for the sake of brevity.

d. That the contents of the corresponding paragraph are frue and hence
need no reply from the answering Respondent herein. The conients of the

brief facts and the preliminary submissions are reiterated and not

repeated herein for the sake of brevity.

e-f, That the contents of the corresponding paragraphs are wrong and hence
denied. The receipt of the letter dated 27.07.2017 as well its contents are
vehemently denied. It.is submitted that the Respondent herein did nof
receive the letter dated 27.07.2017 and had the Respondent received
the lefter, the same would have been duly replied to. That the

Respondent herein has also recently got to know that the then Principal
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Scientific Officer Mr. TB Singh purposely made sure that no
communication in form of notices and letters issued by the Respondent
Board, reached the Respondent herein. It is in the humble submission of
the answering Respondent that since the requirement o obiain Consents
under the Water [Prevention and Control of Pollution) Act, 1974 was
brought into force vide amended Bic Medical Waste (Management)
Rules, 2014 only, the Respondent herein duly submitted an application to
the Respondent Board for grant of consents under the Water (Prevention
and Control of Pollution) Act, 1974. It is submitted that the application
submitted was complete in dll respects and was also accompanied by
the requisite fees. That with respect to the authorization under Bio Medical
Waste (Management) Rules 2016, it is submitted that the Respondent
Hospital had authorization dated 21.03.2015 which was valid uplo
31.03.2017. That the Respondent herein had thereafter duly applied for
’rhé renewal of authorization to the Respondent Board. The :cén’ren’rs of

the brief facts and the preliminary submissions are reiterated and not

repeated herein for the sake of brevity.

o-. That the contents of the corresponding paragraph are wrong and hence
denied. It is denied that the Respondent is in violation of the Bio Medical
waste (Management} Rules 2016 as well as the provisions of the Water
{Preventfion and Cenfrol of Pollution) Act, 1974. It is denied that the
Respondent till date has not obtained consent to operate from the
Respondent Board and as such is discharging ifs Bio Medical Waste
outside of its Hospital. That with respect to the authorization under Bio
Medical Waste (Management} Rules 2016, it is submitted that the
Respondent Hospital had authorization dated 21.03.2015 which was valid
upto 31.03.2017. Thereafter, the Respondent herein submitted an
application dated 19.08.2018 for renewal of Authorization under
Riomedical Waste [Management] Rules, 2016. 1t is submitted that the

application submitted by the Respondent herein for renewal of
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Authorization under Biomedical Waste (Management) Rules, 2016 was
complete in all respects and the requisite fees was also paid by the
Respondent herein. It is submilted that there was no reply whatsoever by
the State Pollution Control Board on the application for renewal of
authorization submitied by the Respondent herein. That as per Rule 10(3]
of the Biomedical Waste {Management) Rules, 20146 since there was no
reply fo the application for renewal of authorization, the Respondent
herein was deemed 1o b_é operating with the authorization of the State.
Board. Thus legally speaking the hospital in question had deemed
outhorization in view of Rule 10(3) of the Biomedical Waste
(Management) Rules, 2016, The Respondent Board has now granted the
renewed Authorization dated 12:12.2022 under the Bio Medicadl Waste
[Management) Rules, 2016 to the Respondent Hospital and the same is
valid 1l 31.03.2027. Further, it is submitted that as per the Biomedical
Waste [Management and Handling Rules), 1998 the Health Care Facllities
[HCF's) were required to obtain only authorization under the Biomedical
Waste [Management and Handling Rules), 1998 and there was no
requirement for obtaining Consent under the Water {Preveniion and
Control of Pollution) Act, 1974, However, the Ministry of Environment,
Forest & Climate Change, Government of India in suppression of Bio-
medical Waste {Management & Handling) Rules, 1998 vide notification
dated 28.03.2014 revised and issued Bio-Medical Waste Management
Rules, 20164. As per Rule 10 of these revised rules the Hec:lfh Care Facilities
{HCFs) were required to obtain Consent under the Water [Prevention and
Control of Pollution) Act, 1974 in addition to Authorization from the State
Pollution Control Board. That since the Ministry of Environment, Forest &
Climate Change, Government of India in suppression of Bio-medical
Waste [Management & Handling) Rules, 1998 vide notification dated
28.03.2016 revised and issued Bio-Medical Waste Management Rules,
2016 and as per Rule 10 of these revised rules the Health Care Facilities

(HCFs) were required to obtain Consent under the Water (Prevention and
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Control of Pollution) Act, 1974 in addition to Authorization from the State
Pollution Control Board, the Respondent herein submitted an Application
for obtaining Consent to Establish and Consent to operate. It is submitted
that the application submitied for obtaining the Consent to Establish as
well as the Consent o Operate was compieie in. all respects and the
requisite fees was dlse paid by the Respondent herein. It is submitted that
there was no reply whatsoever by the State Pellution Conirol Board on the
application for Consents submitted by the Respondent herein. That as per
the provisions of the Water [Prevention and Control of Pollution) Act, 1974
, since there was no reply 1o the application for Consents, the Respondent
herein was deemed to be operaiing with the consent of the Siate Board.
Thus legdlly speaking the hospital in question had deemed consent in
view of Section 25(7) of the Water [Prevention & Control of Pollution) Act,
1974. That it is pertinent to mention herein that in the month of September
2019, the Respondent herein at the recommendation of the Mr. TB Singh
who was at that time Principle Scientific Officer with the Respondent
RBoard, instalied o Sewage Treatment Plant of copacity 3 KLD in the
premises. It is in the humble submission of the answering Respondent
herein that not only did Mr. TB Singh (Ex Principle Scientific Officer with the
Respondent Board) advise to insiali Sewage Treatment Plant but also
asked the Respondent herein fo apply again for the Consents under the
Water (Prevention and Contro! of Pollution) Act, 1974 online as there was
no reply by Respondent Board on the previous Application submitted by
the Respondent Board in 2018. That blindly following the advise of Mr. TB
Singh, I’rhe Respondent herein re-submitted an application online for grant
of Consenis under the Water [Prevention and Control of Polllu’rion] Act,
1974. It is submitted that along with the application made onlineg, Mr. T8
Singh also asked the Respondent herein to re-pay the fees. from 2018
onwards. It is submitted that the Respondent herein paid an amount of
Rs. 5000/- towards consent fees. It is pertinent fo mention herein thot even

after re-applying for the consents under the Water (Prevention and
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Control of Poliution) Act, 1974 online, there was no reply whatsoever from
the Respondent Pollution Conirol Board. It is submitted that on enquiring
about the same from Mr. TB Singh (Ex Principle Scientific Officer with the
Respondent Board), Mr. TB Singh demanded money in form of bribe from
the Respondent herein for grant of Consents and also questioned the
Respondent herein as to why the Sewage Trealment Plani was not
installed from a favourite vendor of Mr. TB Singh and was rather bought
and installed from some other place. That in light of the same ihe
Respondent herein made a police complaint against Mr. TB Singh for
demanding bribe for the release of Consent Cerlificates and an FIR being
FIR No.04/2022 under Section 7 of Prevention of Corruption Act, 1988 was
also registered against the then Chief Scientific Officer Mr. TB Singh by the
State Vigilance & Anti Corruption Bureau Himachal Pradesh and the said
Mr. TB Singh was caught red handed accepling a .briﬁe of Rs. 3,70,000/-
and was arrested. It is submitted that the matter is still under investigation
by the State Vigilance & Anti Corruption Bureau Himachal Pradesh. It is
submitted that after regular follow-ups, the Respondent Board finally
granted Consent to Establish dated 26.05.2022 to the Respondent
Hospital. It is submitted that the Consent to Establish is valid upto
25.05.2023. The contents of the brief facts and the preliminary submissions

are reiterated and not repeated herein for the sake of brevity.

k. That the contents of the corresponding paragraph are wrong and henice
denied. It is denied that the Respondent Board has established its Hospital
in contravention of Master Plan issued by the Department of Town and
Country Planning. It is denied that the Respondent herein is carrying on its
activity in Residential plot which is a non confirming area. The year 2013,
the said premises i.e. two storeyed building was being solely used only for
residential purpose. It was only in the year 2013 when it was decided jo
set up a 10 bed single storey hospital named “Shivalik Hospital" on the

half width (right side half) of the land wherecs, the other half {left side haif)
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of the premises was still 1o be used for resideniial purpose i.e. a double
storeyed residential house. It is submitted that for the purpose of setting
up a 10 bed hespital a Ne-objection was sought from the Office of Gram
Panchayc:’r, District Una, Uttar Pradesh and the same was granted to the
Respondent herein on 0706.2013. {f is in the humble submission of the.
answering Respondent herein that the complete building has been
constructed as per the approved buiding plans. That it is pertinent to
mention herein that in respect of the provisions of the Development Plan
for Una Town issued by the Town and Country Planning Department,
Himachal Pradesh, as per Clause/regulation 7.2.1.1 of Sr. No. 7.2.1
(Residenfial Use) the uses permitfed in the area earmarked for Residential
Use are Residences, Hospitals, Boarding Houses, Nurseries, Kindergartens
and Schools, Clinics, Social and culiural Institfutions, Public Utilifies and
buildings, except service and storage yards, agricultural gardens,
nurseries and green houses, any neighbourhood recreational uses
including clubs and other semi- public recreational uses, ACCEssory Uses
clearly incidental to residential uses which will not create a nuisance and
eco-hazard. Relevant provision is reproduced herein below for the ready

reference of this Hon'ble Tribundl:

“7.2.1.1Uses  Permitied- Residences, Hospitals,
Boarding-Houses, Nurseries, Kindergartens and
Schools, Clinics Social and Cultural Institutions, Public
ulilities and buildings, except service and sforage
yards; agricultur gardens, hurseries and green
houses, any neighbourhood recreational uses;
including clubs and other semi- public recreational
uses; accessory uses clearly incidental fo residential
uses which will not creafe a nuisance and eco-

hazard,"



4-5.

227 ?

Further as per Clause/Reguiation 7.1.(i1} of Sr. No. 7.1 (Generdl
Regulafions) mixed land use is not prohibited unless otherwise a particular
land use is hazardous. Relevant provision is reproduced herein below for

the ready reference of this Hon'ble Tribuna:

“fi} General land use in the development plan
has been contemplated for specified Uuse.
However, mixed land use shali not be prohibited
unless. otherwise a parficular land use s
hazardous in nafure to the pre dominated use

and fulfils the regulations fixed for the same.”

Therefore, it is humbly submitted that the Respondent herein is not running
the hospital in violation of the Development Plan for Unda Town issued by
the Town and Country Planning Pepariment, Himochal Pradesh. The
contents of the brief facts and the preliminary submissions are reiterated

and not repeated herein for the sake of brevity.

That the contents of the coresponding paragraph are wrong and hence
denied. It is denied that directions -are required to be issued to the
Respondent Board to act in accordance with Section 33 A of the Water
[Prevention and Control of Pollufion) Act, 1974. It is denied that balance of
convenience is in favour of the applicant and the ends of justice shall suffer
if the relief as prayed for is not granted. It is most relevant and important to
bring to the nofice of this Hon'ble Tribunal that the present Qriginal
Application has been filed by the Applicant Shri. Naveen Kumar out of
malafide ond to wreak vengeance as a close friend and relative of the
Applicant i.e. Mr. TB Singh (Ex Principal Scientific Officer, Himachal Pradesh
Pollution Control Board), was gotten arrested red handidly accepting ¢
bribe of Rs. 3,70,000/- from the answering Respondent for granting Consents
which the answering Respondent Hospital was even otherwise entifled to.

The Applicant i.e. Shri. Naveen Kumar is a resident of Meerut (Uttar Pradesh)
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and Mr. T8 Singh also belongs to UP having his house in Dehradun. Despite
having applied for Consent fo Establish as well as Consent to Operate and
Authorization under the Bic Medical Waste (Managemeni) Rules, 2016 by
way of an application complete in cll respect along with requisife fees in the
year 2018, the said Mr. TB Singh who was Principal Scientific Officer and was
in charge of Una from the beginning started harassing the: Respondent
demanding money despite the fact that the hospital was fully compliant.
After being fed up the answering Respondent approached the State
Vigilance & Anti Corruption Bureau Himachal Pradesh and with their help a
trap wass laid and Mr. TB Singh was caught red handed accepting a bribe
of Rs.3,70,000/- and was taken info custody. [t is submitted that it is under
these circumstances that the said Mr. TB Singh has gotten this Original
Application filed through is relative Shri. Naveen Kumar just to harass the
answering Respondent herein who in accordance with law is running a very
small nursing home of 10 beds, wherein occupancy is hardly of 2-3 beds
daily. That the Respondent herein has also recently got to know that the
then Principal Scientific Officer Mr. TB Singh purposely made sure that no
communication in form of nofices and letters issued by the Respondent
Board, reached the Respondent herein, The contents of the brief facts and

the preliminary submissions are reiferated and not repeated herein for the

sake of brevity.

REPLY TO GROUNDS:-

That in response to the contents of the coresponding paragraph it is
submitted that as per the Biomedical Waste (Managemeni and Handling
Rules), 1998 the Health Care Facilities (HCF's) were required to obtain only
authotization under the Biomedical Waste (Management and Handling
Rules), 1998 and there was no requirement for obtaining Consent under the

water [Prevention and Control of Pollution) Act, 1974, However, the Ministry
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of Envircnmeni, Forest & Climate Change, Government of India in
suppression of Bio-medical Waste (Management & Handling) Rules, 1998 vide
nofification dated 28.03.2016 revised and issued Bio-Medical Waste
Management Rules, 2016. As per Rule 10 of these revised rules the Health
Care Facilities [HCFs) were required to obtain Consent under the Water
(Prevention and Control of Pollution) Act, 1974 in addition 1o Authorization
from the State Pollution Control Board. The contents of the brief facts and the

preliminary submissions are relterated and not repeated herein for the sake

of brevity.

That in response to the contenis of the corresponding pc&rc:grc_:ph it is
submitted that the Respondent Hospital had authorization dated 21.03,2015
which was volid upfo 31.03.2017. Thereafter, the Respondent herein
submitted an applicafion dated 19.08.2018 for renewal of Authorization
under Biomedical Waste (Management) Rules, 2016, It is submitted that the
application submitted by the Respondent herein for renewal of Authorization
under Biomedical Waste [Management) Rules, 2016 was complete in all
respects and the requisite fees was also paid by the Respondent herein. Iis
submitted that there was no reply whatsoever by the State Pellution Control
Board oh the application for renewal of authorization submitted by the
Respondent herein. That as per Rule 10(3} of the Biomedical Waste
(Management) Rules, 2016 since there was no reply to the application for
renewal of authorization, the Respondent herein was deemed to be
operating with the authorization of the State Board. Thus legally speaking the
hospital in question had deemed authorization in view of Rule 10(3) of the
Biomedical Waste. (Management) Rules, 2016. The Respondent Board has
now granted the renewed Authorization dated 12.12.2022 under the Bio
Medical Waste [Management) Rules, 2016 to the Respondent Hospital and
the same is valid fill 31.03.2027. The contenis of the brief facts and the
preliminary submissions are reiterated and not repeated herein for the sake

of brevity.
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That the: contents of the corresponding paragraph are wrong and hence
denied. It is denied that the Respondent Board has established its Hospital in
contravention of Master Plan issued by the Department of Town and Country
Planning. It is denied that the Respondent herein is carrying on its activity in
Residential plot which is a non confirming area. The year 2013, the said
premises i.e. two storeyed building was being solely used only for residenticil
purpose, It was only in the year 2013 when it was decided to set up a 10 bed
single storey hospital named “Shivalik Hospitfal” on the half width [right side
half} of the land whereas, the other half {left side half) of the premises was
still to be used for residential purpose i.e. a double storeyed residentiat house.
It is submitted that for the purpese of setfing up a 10 bed hospital a No-
objection was sought from the Office of Gram Panchayat, District Una, Uttar
Pradesh and the same was granfed fo the Respondent herein on 0706.2013.
it is in the humble submission of the answering Respondent herein that the
cor_nplefe building has been constructed as per the approved maps. That it
is perfinent to mention herein that in respect of the provisions of the
Development Plan for Una Town issued by the Town and Country Planning
Department, Himachal Pradesh, as per Clause/regulation 7.2.1.1 of Sr. No.
7.2.1 {Residential Use} the uses permitied in the area earmarked for
Residential Use are Residences, Hospitals, Boarding Houses, Nurseries,
Kindergartens and Schools, Clinics, Social and culturdl Institutions, Public
Utilities and buildings, except service and storage yards, agricultural gardens,
nurseries and green houses, any neighbourhood recreational uses including
clubs and other semi- public recreational uses, accessory uses clearly
incidenta! to residential uses which will not create a nuisance ond eco-
hazard. Further as per Clause/Regulation 7.1..(ii) of Sr. No. 7.1 [General
Regulations) mixed land use is not prohibited unless otherwise a particular
land use is hazardous. Therefore, it is humbly submitted that the Respondent
herein is not running the hospital in violation of the Development Plan for Una

Town issued by the Town and Couniry Planning 'Depcrfmeni, Himachal
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Pradesh, in recent past, asmall portion was addedin the premises and ds an
abundant precaution, though not required, the Respondent herein applied
to the Department of Town and Country Planning, Una for change of building
use [hospital site}) and composifion of additional censtruction of garage
situated on the right side of the hospital. It is submitted that the Special Area
Development Authority, Una granted completion permission vide letter
dated 19.01.2023. The contents of the brief facts and the preliminary

submissions are reiterated and not repeated herein for the sake of brevity.

That the contents of the corresponding paragraph are wrong and hence
denied. Itis denied that balance of convenience is in favour of the applicant
and fhe ends of justice shall suffer if the relief as prayed for is not granfed. i
is most relevant and important to bring to the notice of this Hon'ble Tribunal
that ’rhe present Original Application has been filed by the Applicant Shri.
Naveen Kumar out of maldfide and to wreak vengeance as a close friend
and relative of the Applicant Le. Mr. TB Singh (Ex Principal Scientific Officer,
Himachal Pradesh Pollution Control Board), was goften drresied red handidly
accepling a bribe of Rs, 3,70,000/- from the answering Respondent for
granting Consents which the answering Respendent Hospital was even
otherwise entitled to. The Applicant i.e. Shii. Naveen Kumar is.a resident of
Meerut (Uttar Pradesh) and Mr. TB Singh dlse belongs fo UP having his house
in Dehradun. Despite having applied for Consent to Establish as well as
Consent to Operate and Authorization under the Bio Medical Waste
[Management) Rules, 2016 by way of an application complete in all respect
along with requisite fees in the year 2018, the said Mr. TB Singh who was
Principal Scientific Officer and was in charge of Una from the beginning
starfed harassing the Respondent demanding money despite the foct that
the hospital was fully complioni. After being fed up the answering
Respondent approached the State Vigilance & Anti Corruption Burequ
Himachal Pradesh and with their help a trap was laid and Mr. TB Singh was

caught red handed accepting a bribe of Rs.3,70,000/- and was taken into
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custody. It is submitted that it is under these circumstances that the said Mr.
T8 Singh has gotten this Original Application filed through is relative Shi,
Naveen Kumar just fo harass the answering Respondent herein who in
accordance with law is running a very small nursing home of 10 beds, wherein
occupancy is hardly of 2-3 beds daily, That the Respondent herein has also
recently got fo know that the then Principal Scientific Officer Mr. TB Singh
purposely made sure that no communication in form of notices and letters
issued by the Respondent Board, reached the Respondent herein. The
contents of the brief facts and the preliminary submissions are reiterated and

not repeated herein for the sake of brevity.
That the contents of the cormresponding paragraph need no reply from the

answering Respondent, The contents of the brief facts and the preliminary

submissions are reiterated and not repected herein for the sake of brevity.

REPLY TO LIMITATION:-

That in response to the contents of the cormresponding paragraph it is
submitted thot the operation of the Hospital is being run in the said location
since the year 2013-214 and hence the present Qriginal Application is barred

by limitation provided under Section 16 of the National Green Tribunal Act,

2010.

REPLY TO PRAYER:-

In view of the submissions made in the foregeing paras above, it is respectfully
prayed that the Application may please be dismissed qua the answering
Respondent in the interest of justice. Any other order deemed fit by this

Hon'ble Tribunat may kindly be passed in public interest.
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Pass any such or other orders or directions or relief which this Hon'ble fribunal

(9]
Vi
L
finds fit and proper in the peculiar facts and circumstances of this case, in
favour of the Respondent No 8.
/4“-':/{‘* ; /CLM/L,
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Al 0
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ADVOCATES
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#A25/12, DEODAR MARG, DLF PHASE -1,
GURGOAN-122002

Email id: ARTAKKAR@ARTLO.IN
Mobile-9582209633




234

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI.

O A NO 82072022
IN THE MATTER OF:
NAVEEN KUMAR
...APPLICANT
VERSUS
UNION OF INDIA & ORS.
...RESPONDENTS

Affidavit of Dr. Akshey Kumar S/o Mr. K.D Sharma
Aged About 58 Years, Shivalik Hospital, Jhalera, Block
Amb, District — Una, H.P.

l, the above named deponent do hereby solemnly affirm and state as

under:

I. That the accompanying Reply has been drafted under the authority and

% instructions of the deponent and aofter perusing its confents, the

deponent has duly signed it, and the contents of paragraph Nos. 1 to
thereof are true and correct to the knowledge of the deponent and the
same may be read as contents of this affidavit also, which are not being

reproduced for the sake of brevity. No part of it is false and nothing

5E N\

of its Business. The submissions made therein are based on legal advice

received and believed to be correct,

Sk
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3. That the annexure attached with the Reply are true copy of their original

35

ones.
PLACE: C}Utﬁﬂ'&1 /A*ﬂyw.
pATE: 1‘0(‘9 0.3 DEPONENT
SHIVALIK H ;
VERIFICATION: Noa ALK HOSPITAL
&l Folice Lineg Jhalera

<18 (H.P.) # 980503364
Verified that the contents of para 1 and 2 of my affidavit are true and correct to

my knowledge. No part of it is false and hothing material has been kept

concedled therefrom.

PLACE: GU&& G v /Z}{u&/ ZCM

DATE: 2[(0!{20‘15 - DEPONENT

ATTESTED

AN

RAM NIWAS WIALIK, ADVOCATE
NOTARY, GURUGRAM (HR.) INDIA

21 Jan 9093
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ANNEYUQE-,Q/L

H.P.POLICE/fwmas W g
LLF.-1 [udhigra sitey wm-|

(Under Section 154 Cr.P.C.)

(g2 g Rd)
(untr 154 € ufdar afen & wga )

I, District {[Vn): STATE VIGILANGE AND P.S.(arm): UNA Year(ad): 2022
FIR No(u.i.4.): 0004 Date & Time of FIR {ywandam 6t Ry / wma); 31/03/2022 11:57 AM
2. | S.No.@al) | Acts(iffran ) ' Soctions(urr()) ' I i
5 1 :THE PREVENTION OF CORRUPTION ACT, 1988 7 I
3. (a)Occurrence of offence (3 H aem):
1. Day(ida): ' Date From(feFriw ) Date To(fgatw as):
Timo Porlod (3nru yrafdy: Time From {(twg A): Time To (T )
{b)information recelved at P.S.(zv11 oTgt gEAr e 5 ) DatefRmin): 3010312022 Time (Tma): 12:54 PM
(c)General Dlary Roference ((simimat wead): Entry No.(wfaif2 ¥.): 004 Time (waa): 31/03/2022 11:24 AM
4, Type of Information (RLE1T1 TT SRRI0): Wiritlan
5. Placo of Oceurrence (WEsreas ):
1. (a) Divoction and distance from P.$ (2111 1 g 3l Rian): Beat No(dtz d) ;
(L}Address(ma):
(c}in case, outsido the timit of this Police Statlon, then (af arr dtm ¥ agr & &)
Namo of P.S(21:11 &1 0Th District(State){Rre(rrwa)):
6. Complalnant ! Informant (Risraamaligesnamal )
(aYName{iin): Akshoy Kumar
{b)Father's Name (a1 @ =m): K.D Sharma
(c)DatelYear of Birth (== Rif¥r ranl): {d) Nationality (TRfraran): INDIA
{e)UID No (g3 1.): \
{f) Passport No, (qra@YE &)
Date of Issue (a1l e} ) A ) Place of Issue (®tr{l BT &7 ¥@M):

{g)id detalis (Ratlon Card, Voter ID Card, Passport, UID No.,, Drlving License, PAN )

[SNo(mat)|id Yype(wra W @ wam) [id Number(qgar weai) 1
{h)Occupation {eraira):
(i} Address(dn):
S.No. (.3 |Address Type (Y@ |Address (umr) T T e
w)
COLONY-Shivalik Hospilal , VILLAGE-Near Police Line Jhalera , TEHSIL-Una , DISTRICT-
1 Present Address STATE VIGILANCE AND ANTI-CORRUPTION BUREAU (SV & ACB), STATE-HIMACHAL
foee e oeed e o eemm e {PRADESH, INDIA |
! - COLONY-Shivalik Hospilal , VILLAGE-Near Police Line Jhalera , TEHSIL-Una . DISTRICT-STATE
T i VIGILANCE AND ANTI-CORRUPTION BUREAU (SV & ACB), STATE-HIMACHAL PRADESH, INDIA

{I) Phone number (Z0TY A.): Moblle (AYamga =.):

7. Detalls of known/suspectediunknown accused with full particulars (3w R I3 3 @1 Q Rrero iy avfir )
Accused Mare Than (3rara 3rirdt um @ arfdvs g1 &Y vea):

" S.No. iNamu {7) Relatlve's Name Present Address (T Ue) tParmanent Address (®ars gan) A_I

[ (@) | (Radtere o 7m) 1

| 1 1.0 Siagh COLONY-Scientific Officer VILLAGE-  [COLONY-Scientific Officer VILLAGE.

! | Polution Conlrol 1Board , TEHSIL- IPolution  Contral IBoard  TEHSIL- '
i I Parwanco,PS-PARWANQO,DISTRICT- [Parwanoo,PS-PARWANOO,DISTRICT-

I ; SOLAN.STATE-HIMACHAL PRADESH, SOLAN,STATE-HIMAGHAL PRADESH,

Tt Thap mongg %,?O-M%wr&f_
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H,P.POLICE/famTee _ﬁ?’grqﬁg
' " LLF.A i <t wmt
e 8 ;anM.MW—TMWW—Hm~MwM.»ﬁ
{ 1 e T TRGA ;INEJEA |
o i ' F o=t Tmom & -W)
3. Ransons for dalay I reporting by the complaiaantiinformant (e | germrsat gt R 28 )
if necessary) {;faﬁaa-w_rfrf%mim;m% g 8, A v ge wedt W

Valne(in Refy (7 (¢ ) %

9. Parficuiars of properties of interest {Aftach separala shaet, . _
[&Ho TPrope atepor iEroparly Type At INalure Proprty Descriptlon {feparemm}
Ugﬂh RS s [M_ (vafA sy —|
1D, Fotal value of property siolen {in Rk} (28 g& wufl w ga 2 (v )
11.Inquest Repost? U,D. case No., if any (g wier Fead 2 8wl T, ﬂﬁ‘ﬁrﬁ-‘ﬂ)
(e, el JUins Mirbar andheny” T T .
12, First lnfdrmal}; cantents {Al&gh sepadata sheel, if necessary) (MW T 952 {zf e, & QAT E e} ma(n.:. _
Rt 30.03.9022 21 21 3 Qe avear gy g T ST WA 2T Y T e Gkl
¥ ow PRy e T o R vt o R o @ Feed g9 W B S #, WG yferd 9L, T
el e e Aeft s g, e g, R mean Brom R & 4Y. Wig Scientific Officer Polution
Controt Board Ty, e er gre axartt @ w & T 35 91 w2y fesga & w0 HHAT fory o =t
T 73 | S o, e 3 wercd & P b e s g g S .81, o Co Tieniers gifetes Near
Police Line Jhalera , Distt. Una i T amen § aan Rienfern gifetes @ anfea g | Polution Control -femm
% IR SATROT e 7 ER Y wwEy ¥ qa SRy @Y Polution T e ¥ farg anmT Consent for
Authorization/Renewal of Authorisation aféfle 28 €1 Polulion Free Certificate = e & R |
g weeR 2021 s e aan , P @y 3 5000/ 0 6 €66 §IoT TR 570556 featm 20411~
2021 4R Sr. Scientific Officer HP State Polution Control Board Parwanoo , Solan & 71 Ter fnar
a7 | ga% usne ot &.af. ¥z Scienlific Officer Polution Control Board W, e deey A 2022 ®
SRYAT T FiSeor O % g @ amg & | R gra fafiger 3 wsawt g9 Polufion Clearance Certiflcate
7Y R e et et s wiEd @ 7 1 30 g wana A% 10 71 2022 I HP State Polution Control
Board HI-urc W Online ande R 1 s and) wer off wffya & 9 o Orafh, g Sclentific Officer § &8
wray ¥ e ard &Y 527 Consent for Authorization/Renewal of Authorisation wiefthdie F 29 &%
R ¥ Yot Y T e e Sele wite R # ygr g gt B 3 Iy W el & wl gl e 31 e
T SHY A e o T X w1 i Whals App W a1 R | 26 B1S B 95 Whats App FRI TR e
Fi gar fi T a¥fthe 23wt ypr 1 g uzszﬁgr U G Y SIEAT U ST e T [ 36 gy § 39
T R o St & e e et A 3 g =) e ar enriRRe de R mda @ am B
aar o 2R gem 3 o &, fig Sclentific Officer & s AN S0 1wy 2 a6y ot €l Rig Sclentifio
Officer & g% ag &1t are <1 PR gI0 Y& armara a7 &1, A, &z 0 78 zaford sar o Y S
¥z Sclentific Officer ¥ eamg SramAfees Fret @ W Wicihee rieh! B g fear an 1 it A% st g 15 e
SUR g wd S A1 @y der 1 59E J1g 3t 109 @R g Scientific Officer Polution Control Board
TR ¥ A T el B T ey g sreerran v @ o Ea, Ty g awi e e & fAg 35 IR et
Rosare 7w A 2 S wim Frod § aur I U 59 g i 31-08-2022 Fr vy § e 3% % Ry g
o ¥ | oy & #f. firg R 5 e ¥ win e 39 W@ ) e e I AR GAR A arwenan B of S Rg v @
W 3 R 30 35 §OR TUA A I Y g § | A Sy 2 of) <R e 4t el <) i Wl g X
R oy v ¥ @ ot €&, g Scientific Officer Polution Control Board Wemy , e s i & wiw
TR R O e Y v gy § 1 R g A e @ sft &t g Scientific Officer S ama g 4 o &,
o, g Scientific Officer 1 Y o1 weArt & T & T & @15 dar gt &7 wigen § | &ven: anoer Piae & e
e e @l gl S T Signed in English | STFET S HAIC g—,vnﬁ%ﬁ-g; s, Clo et
gifftrem Near Police Line Jhalera , Distt, Una, HP. 30/03/2022 ieger 70 98053749941 ot & e
foreprarciasat 3 =1 @ Vel Seaar e o T e s A R wan o) Rt o siga ek gy A
ey 2T AR, FRAEHD yfrg ardera, ard e 1, e gifeee, sioe ae, et wey, 174303 wram A
e qg) W e g o e e Ry Rwraeenal o srevater Reiaes gifeten giew AT e 3% el 18
+ft ararr v P et 3 RAiw 20.11.2021 B g AR 570556 GRT 5000 T99 SR, SCIENTIFIG
OFFICER, HP STATE POLLUTION -CONTROL BOARD PARWANOQ, SOLAN Sy HitrsT FEy wgad
o wiii, ol SeT, ST Y oy Bl 8 Rt g amd Aande ﬁ'@mﬁgﬁﬁf*ﬁ? !
S Hiader B A o1 B Jer i &1 A wrd A Tonrd By vt werelter ) s A H G g e Rt
ey Tt el oY 15 PR T ¥ am o g prTy gomeht & 0. T8g, Scientific Officer
2
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36

H.P.POLICE/f¥wras w&a g
LLF.- fodhigra siia &l

Pollution Control Board gy, e diem ¥ it ara g5 el 9o wgr § 76 4 ot it ameer Qg1 g % 3
aom aﬁrsar_rmaﬁqé’fmm 3 a3y, aﬁmmmgénzﬂ ah%—mqeﬁ%aﬁa%wummﬂ,ﬁw?asm
R, T T % a1 3 = T A 3ed Wt S 4 ga 35 a w9 ARiees geanes § 1A gl 9 e aen
2 f5 &1, g, Scientific Officer, Pollution Control Board way, fret @ g1 &1 ¥ 59 ¥ &
et awAt Consent for Authorization/Renewal of Authorization @fEftRhe Tt @ & Tawt &
ST TR T TRT & et s St w8t uran e 31w weanes ReYE # wi Iuds ad Gzl @ Sy
o uran man § B &aft, Rig, Scientific Officer, Pollution Control Board wzay, fen |e gt fRweprgaeat §
Consent for Authorization/Renewal of Authorization &fERe STt we it war § 35 gk wdl R
R et e e sfifem 1988 1 41 7 @ Sy e AT 1 1 ¥ e S| wFE o
%mmmﬂmwﬂmﬁmmmumﬁ%w A & I
RO @1 wree @ vree foran man B 1 9 R0 SR =g i srperar 3 argaw &4 fg, Scientific Officer,
Poliution Control Board , Rern wer % Roms o 9 U 7 WeTar fam sfafan 1986 %ﬁam%i
@A

ST AT ST T @ | U ¥ T e SR U TR Fer s 1988 Geilgd
T 1 FIR 9 it arfar et Rl s B 1 9 s T s @ ais ARl
Fof o @ 3 1 e Rl ofaRa § awr FIR @ & Rl ufdde awgn Y | e Tsel a0
Follg R & g R ST R )

13.Action taken :Since the above information reveals commission of offence(s) uls as mentioned at item No. 2.
{aﬁ!mf’tqumﬂ:%mamﬂamm@ﬂsmumﬁwaﬂmmnzﬁmm%m81}:

(1) Registered the case and took up the Investigation {¥&T ool Ry vy i v 3 Forg form mrang: o
ar

(2) Directed (Name of 1.0.): (3@ SriRywTd @ 507 ): Sanjeev Kumar Rank {2): INSP. {Inspector)
No(d.): NA to take up the Investigation (&} =ria ared ara # &3 % fag Py Rammarn)
(3) Refused investigation due to(=7F ¥ iyl
or (& @rey T REar 1)
(4) Transferred to P.S. District{fw):
on point of jurisdictlon (@i} Faritrre % wroo geaialta)
F.R.read over to the complainant/informant,admitted to be correcily recorded and a copy given 1o the complainantfinformant free

{Wmfmmimaﬁﬂwmm!rﬂ.nﬂﬁgm i e Tt Prgeas Reraasal @it & w4t 1)

R.O.A.C.{amR.a0.T0.4.) Y i
S A Wﬁv
A

14, Signature/Thumb Impression of the gomplainant / Informant. Signature of Officer in charge, Police Statlon
(Resraerward [ qaraal & geengt] Ss @ Pram): (amt il & gemgy)

Name(sT#): Anil Kumar

Rank (g2): Dy. SP (Deputy Superintendant of Police)
No(d.):

[ P T
B siwlta

LSS

15.Date and time of dispatch to the court
(3o % sy ) Rt ol wra):

TRUE cop,
AD
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SreciAL ERECIAL
ALMESIVE SBOHESIYE

Page L of 2 ﬁd”ﬁXURE
AGREEMENT ﬂ 3
This agreement is-entered on this ___ 1’3;" E day of ¥ Qw'f of the year 201 4

BETWEEN °
BIO MEDMCAL WASTE TREATMEAT Plant PyeLed (BMWT), Village Pangoli, Tehsil Pathankor, S g/
Punjab through their representative &€ Ly h&P»&i Lo si0__ 8. Deg ‘éﬂ/{ —

!

AND L
CrliyBLIK oS PITEL  NEAR FOLILE LINES
TIIALEED, UNA. P 17y303

Whereas Bio-Medical Waste Treatment Phant Py, Lid. (hereinafier reterced 10 us BMWT) has set up a unit for common
facility for collection, transpoctation, trentinent and disposal of Bio-medical waste gencrated by the Healheare
establishments. Hospitals, Nursing homes, Blood banks, O.P.D Clinies, Puthological laboratories, Diagnostic centers o',
(heveinaiter called as gencrators), Whereas BMWT offars 1o provide service 1o the generator on a user pay principal of
collection, teeatment and disposal of BMW at the rates approved by Indizn Medical Association (IMA) & Pollution Control
Bourd (PCB) fmutualty agreed along with other wrins and conditions with a security advance equivalent to the pavment of
60 days. Whereas BMWT undertakes the lability of colleetion, tansporiation, teatinent, and disposal of BMW, the
generator shall undénuke to adhere w this contract of service by BMWT for a maximom period of Y year from the
agreement date. Both parties can terminate the agreement sftee giving a uotice of three months to the other party afier the
epiry ol this agreement period, which may be otherwise continued with the eunsent of both parties. Where as the
generator is a hospital’0.P.D elinics Pathological laboratery? Divgniostie center and agrees to avail the services being
provided by BMWT with terms aud conditions as Hsted on succeeding paras,

RESPONSIBILITIES OF BMWT

- BMWT shall mest all the rules and resulations stipulated by PCB and generator shall not he
liable for any improper handling and management after collection of BMW from the 1LOE
BMWT s Hable for any vieltion of e Environment (Protection) Act 1986 end the

relevint rules. xfter colleetion of BAIW frosy the senerator unils 33 per the ngrecmant

{ o]

Bicie Rl w colicer the BMW wihin the designated ihme (Alierante dayd due 10 any
veason. the generator sl inform the BMWT otfice at Pahankot who will ensure 10 sirictly cotlect the
BAIW soathat next 48 s BaI { shall be solely responsibie for te Censeguenes, il eny in
this regard. BMWT oifice shall suaintain a repisier for such complaini: and allet complain
number 1o the genevator, BMWT shall beur all labiliGes and penialiies imposed by PCR, if any
for delay or neglivence in service,

- Other complaints if any shall also be wade w BMWT Pathankat by the generator, BMWT

promise to anend to all such complaing within the shortes: possible fime.

BMWT shall collect the segregated biv-medical waste from the identified common waste

colivctivn site in the premises of generater.

BMWT shall provide assistance w finalize the pick up locution 10 the generator.

BMW shall ransport the segvesnted winte in closed conttiner velicls w its treatment plant,

[f the generator deswes the initial wraining about segregation of BMW in color coded plastic
bags and method of collection of BMW, shall be provided by BMWT at no sxtra cost,

9. BMWT shall schedule the timings for collecting the wasts in consuliation with the generator.

1OBMWT promises to keep high standard of pollution control and shall update jts equipmeny
tazility as and when required.

PIBMWT will not be fjable for Environinental Peotection Act 1986 or any simifar regulation o/
norms set up by PCB, Goverpment bodies, in the event the generator violates auy of the terms
and conditions or violates any fegal norm,

2BMWT shitd! be responsible fur sppropeiate treutien and shredding of disinfecied waste at the
canitalized conunon big-medical waste reatment feilin as per Sehedule 1 of the BMW
{(M&H) rules 1948,

P3LBMWT chall also underiake 10sting of weated wiste o ensure safery 1o the environment.

LLBMWT shall be responsible for the disposal of traared waste nto seewred landiills arin

A

= el

L =3

reveling plants as applicable,
| oo opaed g IARMA | 1< 1 B
pow  puwesl T ame) g ;

o cutiant Sargeon
YOS Ne R4

s v B @ QhsE - “:‘}
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RESPOXNSIBILITIES OF THE G ENERATOR

Paae.?.'nl“_z

i Fhe sencrator shalt segredle the wasee 2.8 point of generation in seeordance wit BMW (M&H) riss. (99§

il {ir complinmee with she dard preseribed ere under. )

The genernr shafi cobect tie, fugresmsted BMW in non-chioringed plastics 2y stipulated by Polistion eantrol

orard (BT nors.

A conswisables like bags, disinferwms vt ghall be prosured by the paverator gt

Hs.cost, BMWT i commined wo supply the same-at rensemuble ries.

4. The bagsused Yoo collecting sotid naterialy, placents, and ampunited body parts aic,

{required 1o be incinerand) sball br:"nun-chiarinarcd_pfnszic biggs,

Al the Bags, shall be sealed tahtly bythe wenemmorind BMWT wil colizet e

seafed gy asily at @ svcured designated peint in the prenises ofthe senerator,

6 The generator shall disinfecr the sharps and rasritae e and hond themi over in

punclure proof Sovtafner of BAIWT,
T The generaioy shelt taky all steps to ensurs that the wiste b handiod swithope
adverss effects fo s heatdvand- envitozment,
8. The generator shall estobtisha somenon seeired waste collection site within its
premises for ceillection nird final disposal o BMWT
9. The seneriter shail furnigh annual Feflon regarding genemeion, eallection, stomgs,
tatsportation and disposal of Bio-medica) waste in the preseribed format to Pollytion Control Board,

10, “The generor shatl malmain alf the relevant record sed report the oetidents; if zny, ds prescribed tnder

the rufez,

{1 The genarator shall designaie o NODAL OFFICER w inferact wits BaWT _ )

12, The collectud wuste mistesiad sent. by tie gemerator may be cliecked snd sugnestions sy be given far

Dnpravemung S sugrecation & wasie,

13 the genensar shall o chttrd s drmzive Troe the Potiniun Sunirg] Sy,

B, Fhe gederato shali be sobely vesponsivie for i number O by being degtared 1o BMWT which ninst be same for
which the anthorizasion jo prepased 1o be ant from Pallgiion Conired Board, The generator shall Shform POG aud
BMWT whhin 7 duys st duy such change In maniber of bads,

13, The generitor shall dispose oftiioumedical wasleunder i 130 ¢at. 7 hroiugh BMWT Only.

it

Tl

i

TERMS O EANEMBERSHIE & PAYM EXNT

Lo The goseror stall pay o mmbersiip registration fee of Ry 00N Rupes One. Thousad Five hundped: oy
which is ona tigie sl non calindahle, :

A oathiv évrges s be i f0rtie apRertce shefi e decided fom tine o ting Benwoun e gperatorand the fuos]
clupter 9f PCRIMA. Presenthy v hog Geen rgrecd AT RS, oy beg per day for the preseot bed strenyth of
£ béds comies w s, péritonth,

3 The generaror bati pary in advance fhe monshly charges for tue vost of dispogul by 7% ot
Every ol sithos Tjl ~Favirents that ave ot mmds by the 1-5.‘“_(}_1‘e\-;:.ry-.mar_azi'} shll be chorged: a fre feg
RSSO0 per-day, _

4 BMWT shalk srap colacting BMW tioms ensrgior if the gayment i putmmde by 25™ of the month,

3 Renewabof the serviees shall be subjecr 10 & clivrge of R, 560-04 in adidition totfie amount dug including the “ng,

G Al payments shall b didde by loeat /e pavee oh eaue £ demand draftpavable st Pathuinlegt
issued i favour of B VEW F Plant Pyt Led Ak gistarion chenues should inchide oulstation ¢harges,
Al disiongred cheques skt e eiierged #3,200500 extm jn adigtition t0 \he nétun bauk <lurzes, No Payivent by
easlt shalt 5o vafid withon reesipL '

7 Auy disputes arising gut of Gds vereement shali be subjeet 1o the Jurisdiction of Patianket and Gurdaspur couris,

8 The Service Cliraes incrcased 0y HIEE evers venr withont aaiy prio intimation.

? The GENERATOR 5 labls 1o By the serviee sy i1 isappifeabile on Bio-Medjeat Wasee Services,

I8 BMWT jos right i change the servives chirges ime 19 time nevording w divsel prices.

LI ol e Noda!) atfieer iy

lix winess whereof the %’ﬁi{;s ”ﬁ&f“"‘f‘?ﬁﬁi’ﬁ ﬁ._f}ﬁ;&ﬁ?& :
- B ko b6 ki AL R
tye. ARSHEY KR&IA;{M‘?
MBI S{MAMCY
Gounsultanl Sprgess
MCL No 784)

=

Winassos:

(85
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BIO MEDICAL WASTE TREATMENT PLANT PVT.LTD.
COMMON BIO MEDICAL WASTE TREATMENT FACILUTY
REGD OFF:- ViLL PANGOLLDEFENCE ROAD PATHANKOT
M.~ SAINI EYE HOSPITAL. DHANGU ROAD PATHANKOT(PB) PiN-145001
TELEPHONE NO: 01374-219469,0186-2227801,9316073905,9417607440,9876376767

o0 - MEDICAL Y ASTE LIFTING CERTIFIC 7

THIS IS CERTIFIED THAT BIO-MEDICAL WASTE (BMW] AS PER
SCHEDULE-1 OF BIO-MEDICAL WASTE (Management & Handling)

RULES 1998, EXCEPT FUR LIQUID WASTE AS PER CAT.NO.08 OF BMW

M/S _ShHival'ik HosPilal. . R

Y

NFaL YoucE Lines THALLRA IS BEING COLLECTED BY US
WITH EFFECT FROM:. ori-oli~8ct FORFURTHER
TREATMENT AT OUR FACILITY LOCATED AT VILLAGE PANGOLI

DEFENCE ROAD PATHANKOQT PUNJAB.

) FOR BIO MEDICAL WASTE TREATMENT HLANT PVT.LTD.

Place: Pathankot

TRUE copy

ATE

Y0
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ﬁNNEKUKF ﬁ)/
— g
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(e | |
‘[ 2, B.P. STATE POLLUTION CONTROL BOARD
5. ) “HIM PARIVESH” PHASE-III, BELOW BCS, NEW SHIMLA-9
' - Tel: 0177-2673766, 2673276, Fax No. 2673018
. No.HPSPCB/BMW (117) Shivalik Hospital/ Una- 9 07 9 - <. (y Dated: Z/ « 3 /)"
;‘ g To .
The Managing Director, '
' r Shiwalik Hospital, Near Police Lines,
Jhalera, District- Una- 174303 (H.P).

Sub:  Renewal of authorization for operating a facility for Generation, Storage, Treatmeflt_/ Disposal

\"1 and /or Handling of Bio-Medical Wastes.

{ (a) Number of authorization  BMW/UNA-014/ 14-17

[ (b) Date of Expiry o R3-32007 i
~ (¢) No. of beds/Quantity of waste 2 10 Beds / 22.5 Kg & 35.0 Lirs. per month.

' (d} Mode of Disposal _ g Through BMWT Trust, Pathankot. ;

The prescribed authority in exercise of the powers conferred upon it ur}'der rule 7(4&3) of the Bio
Medical Waste (Management & Handling) Rules, 1998 of Environment (Protection) :.\ct, 1986 hcrf;:by grant
renewal of authorization applied under rule 8(1) of the said rules to the Shiwalik Hospital, Near Police Lines,
Jhalera. District- Una (H.P), the following activities: -

1. Generation. Segregation, Treatment & Disposal of various categories of Bio-medif:al was#e generated
from your institution strictly as per the provisions/standards prescribed under the said rules) :

b2

~ The renewal of authorization shall be in force upto 31* March, 2017,

3. The Medical institution shall apply for renewal of authorization before 3 months of expiry of the
authorization period.
4. The renewal of authorization is subject to the terms & conditions as stated overleaf and'hl_so to such

conditions as may be specified in the rules for the time to time-in force under the Environment
(Protection) Act, 1986. t :

5. The log book for the 10 categbries of bio-medical waste generated should also be maintaingd.

6. The mercury ooﬁtaining waste or mercury spillage shall be stored separately & record shall be
* maintained in the log book. -~ : ; : - : '

7. Th‘e plas’tic waste after disinfection & shredding shall be handed over to the plastic waste recycling
units registered under the plastic waste (Management & Handling) Rules, 2011. el

: 8._ You are.;equested to send back customer feedback dully filled 1o this office (cop}.' enclosed \

(Vineet l{umar)lFS

¥ -(.ftrpyto':' / e LA - o - Memb_c':'rSecrtlar_v
: { The” Scientific Officer cum In-charge, HPSPCB, Sector-1V, Parwanoo I

information. The above renewal of authorization is granted on the b S Salan, for

3 on dat;_d 27! a2 ,2;0]5‘.; vide oaline nspeetion Id No: 0 1937 (APP) _l‘:ms of your recc mmendation
the said unit periodically and 1o ensure the | .

he officer is reg
: : 15 re : e
compliance of above rete Jupstedto visit

report. rred conditions hnd send the
2. Case file. : e
i - ' s D
o) ot G, s P Vel
. \Qﬂ,& 3 Mgk - |
o (Vineet Kumar)IF§ Y !

Member Secretary

IS
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[ i

i i er audlorizé:i shall comphy with ¢
it/ / of Bio-medical waste or transporter so \ e
" mprm}l'm e B amment (Protection) Act, 1986, and the rules made there under. iy
2. The smmnhmizaﬁm or its renewal shall ‘be produced inspection
. request of an officer authorized by the Prescribed Authority. o : L :
3 r{:eﬂ:;cupicrf ::peamtor of the facility shall maintain proper house keeping in the premises t}here the Bio-
: medical wastes are handled. : L el
occupi ility shall not change or alter either the quality or the quanti ate
4‘ E?;hwge gﬁﬁqﬂ?ﬁmﬁsﬁif:ﬁgm or the route of discharge without pervious written permission
ibed Authority. ) y . ; .
5 ﬁTT;nmthe P::esm?r:)bedmmr ofntthye facility shall take all precautionary steps to avoid leakage/ spilla_g; oqu:ilo
. medical waste from the storage area, the storage area shall be properly fenced/ protected with caution
6 Sll'felb:;::im operator of the facility, its heirs, legal representatives etc.,‘shall have no c{aim whatsoever to
‘ the continuation or renewal of this authorization after the expiry of the period of authorization.

7. The occupier/ operator of a facility shall report in Form-III to the‘Prescr_ibed Authqritg igl :dase 3; ail:y
- accident occur at any institution or facility or any other site where Bio-medical waste Is han or g
transportation of such waste.

for

occupier/ of the facility shall ensure that, the facility is handled, n_:rpera!ed by only qualified
> ?efsonals i:frth: Ff,i?:l?!t.o ";'he occupier!.tgpmtor of the facility shall also appoint quah.ﬁod. personals and create a
separate cell/ department for compliance under the various conditions of thf: authorization. .
9. The authorized person shall take prior permission of the Prescribed Authority to.close down the facility. ’
10. The unit shall apply for the renewal of an authorization within 3 months prior to expiry of the previous
authorization.

11. The occupier/ operator of a facility shall treat and dispose the Bio-medical waste in accordance with the
Rules.

12. The occupier/ operator of the facility are required to maintain equipments for requisite treatment of B!o—
_medical waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operator shall -c?mpl)'l w:th-.
the standards for incinerator, autoclave and microwave system, deep burial pits etc. as prescribed in the
Rules. , 2
13. The occupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form-II
as per rule (10) and submit the Annual Report by 31* Junuary every year to the Prescribed Authority.
The report shall include information about the categories and quantities of Bio-medical waste handled
during the preceding year. All the record shall be subjected to imspection and verification by the
Prescribed Authority/ authorized person at any time.

14. The occupier/ operator of the facility shall ensure that the Bio-medical waste shall not be mixed with other
waste.

15. The occupier/ operator of the facility shall segregate the Bio-medical waste and collect in the container bags
at the point of generation in accordance with Schedule-II prior to storage, transportation, treatment and
disposal. The containers shall be labeled in accordance with Schedule-I11.

16. The occupier/ operator of the facility shall ensure that no untreated Bio-med
beyond a period of 48 hours, provided that if for any reason it becomes neces

ical waste shall be kept/ stored
period, the authorized person shall take permission of the Prescribed Author

sary to store waste beyond such

ity and take measures to ensure
that the waste does not adversely affect human health and environment. :
17. cupier erator_shall take servi f Common _Tran
trans r of Bio-Medical W. its bi

transport its bio-medi
18. The Prescribed Authority reserves the right to review, impose addit

change or alter the terms and conditions of the authorization.
19. The occupier/ operator of the facility shall comply with the standards and specification as per rules and shall
furnish compliance within 30 days from the date of receipt of this authorization.
20. Waste collecting bags require incineration shall be made of non chlorinated plastic with label and seal as per
the specifications indicated under Schedule-1I of the Bio-medical Rules, 1998.
21. Any authorized change in personnel/ equipment or working condi

tions as mentioned in the applicati

person authorized shall constitute a breach of this authorization. Potication by the

22. The occupier/ operator of the facility shall not rent and sell, transfer or otherwise transport the Bio-medj
waste without prior permission from the Prescribed Authority. P 10-medical

23, The hospital shall submit the Analysis Report of stack emissions attached toi

of liquid waste being discharged by the hospital within 3 months from
ascertain the adequacy and efficiency of treatment systems.

TRUE COPY

rt_Facility from dul authorized
F to common treatment facility.
lonal condition or conditions, revoke,

ncinerator and Analysis Report
date of the issue of authorization to

By Order
Member Secretary

i HPSPCB




ANNEXURE B <

Provisional registration No:0202900788

sy |

e S—
R b+ L e

GOVERNMENT OF HIMACHAL PRADESH
District Registering Authority
UNA
CERTIFICATE OF PROVISIONAL REGISTRATION

]

This is to certify that Shivalil Hospital located at Jhalera owned by Akshay Kumarhas been granted provisional
registration as a clinical establishment under Section 15 of The Clinical Establishments (Registration and
Regulation) Act, 2010. The Clinical Establishment is registered for providing medical services as a Single
Practitioner under Allophathy System of Medicine.

This Certificate is valid for a period of one year from the date of issue.
:11" g = ,{
N BRA Ui
Designation of the Issuing Authority
Place: Una
Date of Issue: 08/02/2018

Terms and Conditions of R ceistration™

1. The holder of this Certificate of Registration shall comply with all the provisions of Clinical Establishment Act
(Registration and Regulation) 2010 and the Rules made there under.

2. The Certificate of Registration is not transferable. The Certificate of Registration shall be displayed in a
prominent place in a part of the premises open to the pubiic.

3. Any change of ownership or change of category or change of management or on ceasing to funclion as a
clinical establishment, the certificate of registration shall be surrendered to the authority and application for
fresh registration submitted.

Additional terms and conditions are as stipulated by the appropriate regrstering authority,

g Nelimesl i meinfAuthent agestORAProvi 5':.“-?SlatusM!OqFl‘.mz%?I‘Eps-‘af.Jct&OismmmElnsUr;Nstn%:d; Oate:08/02/2018

TRUE copy

ADVDCATE
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!

Awn EXUKE. K/g

Cost of Form Rs,
{To be paid along with Congeny ,
e | Himachal Pradesh State Pollution Control Board
= ‘Him Parivesh’, Phase

—III, New Shimla{-l71009, HP.

Application for Consent to Establish or take a

for discharge, under Section-25 or contin

From:

o SHOUALIK precirps

1y step 1o establish any Industry,
uation or discharge under Section
1974,

AL Lz it LS

.....

To

The Member Secretary,

Himachal Pradesh PoHution Control Board,
Him Parivesh, Phase~ ITI » New Shimla,
Skimla~ 171009, HP,

Form-X111
{See Rule 22]

plant/plants under Section 25/26 of

the Water (Prevention & Conn
of Pollution) Act, 1981

operation processes or any treatment and disposal sV

ste
~26 of the Water (Prevention and Contro] of Pollution) A

Date:



trade effluent * from Jand/ premises owned by

247

‘The other relevant details are below:

he

H

i. Full name of tho applicem 7], N T
_ Forey faiana? |
2. | Nationality ofthe applicant . T Tadian ¥
3 a) Individuat Individual v ¥
c) " Parinership firm (wiicther'rcgisttred-or'unmgist_emd} e
@) | Jointfamily contern " - o i
c) P’rivatciLi_mitéd-Csmpar;y .
3 Publ'ii:_l.'iu_'iﬂed_-ﬁqmp_any —_
S - Government Company -
(1) State Government —
(2)-Central Government - —
{h) Foreign Company _ —
(i n.fcmign.company, the details of registration, in_cmporati_pr}_. ele)
® Any Othier Association or Body ' —
4, Names, Address and Telephone Nos. of Applicant: ¢ H_f_" (',f !”’LZr i'k H d“':;ﬁf??vl’d__
(Use separate sheel if’ space provided is not sufficiens) ' - ' o -- i ,:5,
(The full list of individuals, partnérs, pesson, Chairman (full- time-of part— | NEFAL f/’%’iff-&z‘.': LAV _.
time) Managing Directors, Managing Pastners, Dircctors {full~ fime or part— | j 2 fﬁ &H‘}( B WL _
time) and other o'ﬁ“if;t_: bearers, be furnistied with their period of tenure i the. |- 7L i
respective office, with felcphone nos./ and residential address). 772973
7Ee8274 7Y

*8irike out which is nat relevant
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Wb

efftuents.

3. Full Address of me‘Indusny with PIN Code: | é_ﬁ/ /AE?'&\, S Ne lj
6; Defails of“Cqmmissioning e _ _ -
(8} | Approximate die of propased comsmissioning of work. [ Already in operation smcef"f;rﬂc’
(b} | Expected date of commencement of date of production. 1 — B
7. Total number of emplavee expected to be employess. Noof ém?lo’yee : _
H Details of license/registrations, if any obtaincd under the provisions of : chlsmnan under Indus:nai Bevc[opment
Industrial Development Regulation Act, 1951 Regulation Act, 195 1 notapplicable.
Under Clinical Establishment Act, '?l}lﬁ
. hospital js registered.
9, Name of the person authorized to sign. this form (the original authesization: " D ... AV IR SHE. !LE&IW;‘}( 1
exceptin the case of individual Jproprietor concers is to be enclosed) _
10 a} | Detuils of raw materials and chemicals used per month, ‘| Not applicable in case of hospital
' (Use separate sheer if space provided is notsufficient) _ '
b) List of products and by-products, Not applicable in case of hospital
- (Usesgparate sheet if space provided s not sufficient}
c) License/Registration of Annual Capacity of the Industry, Operation.or - 'Hospztal with  existing 5 hed
process etc. : capactty
il State daily quantity-of waterin-kilolitres utilized and fs. source {domestic/ indust I'process: bo:I{:r Cauhng othcrs)
: | Domestic Tndustrial Process BojletiCooling | Others
Quantity in KID | Avgr BV AKID T NIL NIL { Chemical’ Ilqu:d waste
(sewage, washing ’ Mayx . &6, Kb
_ ote) '
12, | Whether permission for water abstraction. has Been taken from the Compctcnt Auithority
(enclose copy)
“There is no ground water
abstraction by our hospital
13. (a) | State the daily maximum quantity of |- o T
' effluerts, qua‘zztit}! and mede of |
disposal (sewer or drains or river or
Innd or lakefpond / or estusry/ fidal
waters/ sca water/off share) Also allach
analysis report of the effiuents, .
Type of effluent, qaaﬁtity in Kilolitres, .
mode ofdisposal. I3
Quantity Dispasal 1o, _
Domestic Industrial Progess ; 5.-_ BoilerCooling | Othiers
Quantity in | Avg. O KD (sewage, | NIL THIL i Chemiga[ Tignid waste
KLD washing etc) _ | L8t xp )
Made  of [ Septic tank {NA YT | Septic  tank  after
Disposal disinfection.
(b) | Total qiza.nm.y of cifigent currently discharged or cxpcctcd to be discharged. . Avg Lk KLD (AT lis!day)
(cj What monitoring arangementis curcently existingor proposed to be created? Septxc tani
114, State whether you have any tréutnient plant for industrial, domestic or combmcd . ' s/ No
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U

15. If yes, attach the description of the process of treatment in brief. Attach information on the quantity of treatment effluent
vis-a-vis the standards. State details of solid waste gencrated in the process or during waste treatment.
Description Quantity Method of Treatment Method of Disposal
(in KLD)
Domestic 2 KLD - Disposal in own septic tank.
(- 2-zp.1ts per day)
Industrial Process e T} - g
Boiler/Cooling - B ac i
Others ol Q2= KLD Chemical  liquid  waste | Disposal in own septic- tank after
(Rezndts  per | GO0 KL) neutralized & | disinfection.
day) disinfected through sodium
hypochlorite.
16. Please indicate whether storm water drains are kept separate from Yes/No
industrial/domestic effluent drains. :
17 Please indicate expected composition of the effluent. In case of | Domestic effluent: Contains water from sewage,
operational industry actual composition of the effluent is to be | washing etc, with soap/detergent contents.
indicated and latest analysis report to be attached, : Chemical liquid waste: Iabumtaresicushings, blood.
contains disinfectant, blood, wurine, traces of
,Ni 3 L’d j:}) :?:mical from house- keeping, disinfection activ, _
18. a) Are facilities available with the applicant for carrying out the Existing Proposed
following tests of the waste water
() Physical ¥es/No Y¥es/No No
(ii) Chemical ¥es/No ¥es/No No
(iii) Bacteriological Yes/No . Fea/MNo No
@iv) Toxicological ¥eaNo ¥es/No No
b) If yes, give details of equipments/tests NA
19. Copy of the Environment Statement for the previous year as Fes/No
prescribed in Form=V under Rule-14 of Environment (Protection), (Fresh application)
Rules, 1986 attached.
(Applicable only in case of operational units)
20. Iswe further declare that the information furnished above is cormrect to the best of my/ eur knowledge.
1/we hereby submit that in case of change either of the point of discharge or the quantity of discharge or its quantity, a fresh
application for CONSENT shall be made and until such CONSENT is granted no change shall be brought into use.
1/ we hereby agree to submit to the Himachal Pradesh State Pollution Control Board an application for Renewal of Consciu-
one month in advance of the date of expiry of the consented period for outlet/ discharge if, to be continued thercafter,
1/ we undertake to furnish any other information within one month of its being called for by the Himachal Pradesh State
Pollution Control Board.

Note: - Strike out which is not relevant.

TRUE COPY

ADVOCATE

/ m?s faithfully,

44 L CAN
T, A; lg'nature:
MB {zheﬂ,iéﬁ'n B!'icalion:
Consuf;‘arqo‘sqw'q -
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FORM - 11

(See rule 10)

b

AnvNE xopE ﬁ/ 1

APPLICATION FOR AUTHORISATION OR RENEWAL OF AUTHORISATION

(To be submitted by occupier of health care facility or common bio-medical waste treatment facility)

The Member Secretary,

HP State Pollution Control Board, Shimla.

L. Particulars of Applicant:

4

(i) | Name of the Applicant; - / -

(In block letters & in full) ’{)\ f’b]{‘ SHEY A’,(,L m A—/z
(ii) | Name of the health care facility (HCF) or i i ; £ o

Common bio-medical waste (CBWTF): SHvALI K H6SPrTH .
(ili) | Address for correspondence N {;ﬂ"’ﬁ p oLicE L_{f Y f::f

THALELY , UunA /7432672
(iv) | Tele No., Fax No: _ F&eE17 %759 Y
(v) | E-mail: Cfelibey o/ Y8 0n (o [ £
| (vi) | Website Address: 7 e 4

2. Activity for which authorization is sought:

Activity Please tick

Generation v
Segregation v
Collection v (Intramural)
Storage v
Packaging
Reception 0 =
Transpotation =~~~ ==
Treatment v
Processing
Conversion 5
Recycling
Disposal v

|_Any other form of handling

3. Application for o fresh or o renewal of authorisation {please tick whatever is applicable):
(i) | Applied for CTO/CTE Yes/No: YES
(ii) | In case of renewal previous authorisation number and date: &mand 260700

v e No
(iii) | Status of Consents: : /
(a) Under the Water (Prevention and Control of Pollution) Act, 1974: pplied for
(b) Under the Air (Prevention and Control of Pollution) Act, 1981: Applied for/Netapplicabie j\v 1—]_{/:].1)13’ ;
4. | (i) Address of the health care facility (HCF) or-Common bio-medieal-wasto L VL ik i C’S'/Jf 71*1_%1
(ii) GPS coordinates of health care facility (HCF) or Common bio-medical -‘%’J’W ¥ | - o7 _S:g
waste treatment facility (CBWTF): - C ranAlee U )
-
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4

5. ""4ails of health care facility (HICT)or common hio-medical waste treatment facility (_CBWTF}:_

16y Namber of beds of HCE: ' 5’
i) | Numberof patients treated permonth by HCE: ' [ o
iy | Number of healthcare frcilities covered by CBMWIF: " Not spplicable
vy | No ofbeds covered by CBMWIT: _ Natzpplicable
) Tnstalled treatment and disposal capacity of CBMWTE: Kg per day Not applicsble
) Quantity of ‘biomedical waste treated o1 disposed by CBMWIF Not applicable
(viiy | Arcaor distance covered by CBMWTF
. (P1. attach map amap with GPS locations of CBMWTF and area of coverage) Not applicable
(vii) | Quantity of Biomedical waste handled, treated or disposed: )
Catepory Type of Waste Quantity'Generated- or | Method of Treatment and
_ . ' Eollestedy kg/day Disposal (Refer Schedule n
(1) (2) (3) {4)
YELLOW {a) Human Anatomical Waste I _
{b) Animal Anatomical Waste Notappiicable 1, . i
(&) Soiled Waste O 6ies fianast Velhpedtdl |
(d) Expiredor Discarded Medicings —n o '
{&) Chemical Solit Waste — o :
(f) Chemical Liquid Waste ETHS e Zbyew [gﬁ%’wg
() Discarded linen, mattresses, beddings e T e /o
contaminated with blood or ‘body '
fluid.
(hy Microbiology, Biotechnology and S
other clinical {aboratory wasle
"RED Contaminated Waste (Recyclable) T 0 SR
White Waste sharps including Metals Qr 0’)-9-52—7‘ . 'z
(Translucent) _ o - i
BLUE Glassware, g 3 B8 .
L Metallic Body Implants Not-applicable et T

6. Brief description: of arrangement for handling biomedical waste-{attach detail)
i) Mode of transportation of bio-medical waste (if any): ‘ﬂa’,’v} b\? 7

i) Detail of treatment equipment (please give detail such

o 3 ] . INE
g f-:;&:-,- T’ ){/,‘975/)4 cir L
jgovﬂébiﬁ.r’?\r :

G (A
il

as number, fype and capacity of each unit)

eiail oF reatment equipment No of HCE

Capacity of each wiit

| Tneinerators

Plasma pyrolysié

Antoclaves

Microwaves

—
J
-
JR—
S

Shredder

-
%
1
——

T .
Needle tip cutter or destroyer

Shatp eﬁCaEsuI'aﬁoﬁn' ar conerele pit.

—

Deep burial pits
C;ﬁemibal--disinfection

1’}\.‘"‘\

Hae AR AR

—_—

Any &ther treatment gquipment {
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-

50

7 "ontingency plan of common bio-medical waste treatment facility (CBWTF) attach documents); /N 7 "cad
8. Details of directions or notices or legal actions if any during the period of earlier authorisation: Ade /}—%q’ﬂwﬁ

9. Declaration:

I'do hereby declare that the statements made and information given above are true to the best of my knowledge and
belief and that I have not concealed any information. I do also hereby undertake to provide any further information
sought by the prescribed authority in relation to these rules and to fulfill any conditions stipulated.by the prescribed
authority,

Date: G / ¢l 74,,” {Z@w—n
5 A

Signature of pplicant

Place: (4 /WA - M )
Dmig@igqﬁgwp?g}%?{arm;
HBBS M.S. (Mamc)

Consuitan; Surgeo
n
MCi No, 782%

TRUE copy
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From -1V b I
(See rule 13) PvEXORE
Annual Report £ / g
{To be submitted to the prescribed authority on or before 30t June every year for the perioﬁ from

January to December of the preceding year, by the Occupier of Health Care Facility {HCF} or common bio-
medical waste treatment facility (CBWTF)]

Sr. | Particulars

No.
1. Particulars of the Occupier
() Name of the authorized |: |DR AKSHEY KUMAR .
person (occupier or

operator of facility)

(ii) Name of HCF or CBMWTF ' |Shivalik Hospital ,UNA
(iii) Address for Correspondence | : | gHIVALIK HOSPITAL NEAR POLICELINES, JHALERA
(iv) Address of Facility Near Police Lines ;Jhalera,Una, 174303
{(v) Tel. No. Fax. No.
(vi) E-mail ID * _|akshey101@yahoo.co.in
(58] SR vaREan *__|www.shivalikhospitaluna.com
(viii} GPS coordinates of HCF of | :
CBMWTF
(ix) Ownership of HCF of|: [ (State Government of Private or Semi Govt or any
CBMWTF other) Private
(x) Status of Authorization |: | Authorization No. ... ccvvunn.
under the Bio-Medical
Waste (Management and Valid G 80 cwmmnsmismsmssassasmns
Handing) Rules.
{xi} Status of Consents under |: | Valid up to: ; )
NOT APPLICABLE

Water Act and Air Act
2. Type of Health Care Facility
(i) Bedded Hospital : | No.of Beds 5
(ii} Non-Bedded Hospital

{Clinic or Blood Bank or Clinical
Laboratory or Research Institute
or Veterinary Hospital or any

other)

(iii) License number and its date
of expiry.

3 Details if CBMWTF

(i)  Number healthcare facilities

covered by CBMWTF
(ii) No. of beds covered by |:
CBMWTF
(iii) Installed treatment and
disposal capacity of Kg per day
CBMWTF

Pagelof4
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10v) Quantity of biomedical e
waste treated or disposal by Kg/fday ‘
CBMWTF _
Quantity of waste generated or): Jﬁeﬁggwcategmy:
disposed. in Kg per annum {on _élilgd-categnzy:'
monthly average basis) W’hite: ]
£.445 .
Blue Category: sums
“Gencral Solid waste  5KG
Details of the Storage , treatment, transportation, processing and Disposal Facility
(@) Dewils of the onwsite[: |Size '
storage facility Capacity:
Provision of'cr'i-'s_'ite'storage_: (cold-storage-br-any'oﬁier
-'provision')
{(ii} Disposal Facilitfes Type of treatment | No of | Capacity | Quantity
Equipment Units | Kg/day | treated
' or
disposed
n Kg per
: - Allnum
Incinerators
Plasma Pyrolysis
Autoclaves
Microwave
Hydroclave
Shredder _
‘Needle tip “Ccutter or
destroyer 1
Sharps.
encapsulation of
co‘nt:re_t‘e.p‘it
Deep’:Bur’*ia‘I:pitS':-
Chemical o :
disinfecdon: 11 120 lfarmum
| Any other tredtment
_ equipmenty . _
(iii) Quantity of recyclable wastes | Red Category (like plastic, glass ¢tc}
sold to anthorized recyclers 5KG
after freatment in kg per
annum.
(v} No of vehicles used for 1
caollection and
trans:pqo'rtation of
b’iomédical-wa's'te.
{#) Details of incineration ash Quantity Generated (Kg per | Wheredisposed
and ETP sludge generated annum)
and disposal during the Incinedation Ash
treatment of wastes in Kg | -
ETP Sludge
peérannum}
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(vi) “Name of the Common Bio-
Medical Waste Treatment
Facility Operator thiough

which wastes arc disposed

of

5%

{vii) List of member HCF not]:

handed over bio-medical

‘waste,

Do you have bip-medical waste
management committee? If yas,
attach minutes of the meetings
| held during the reporting period.

yes

Detail trainings conducted on X

BMW

{f) Nuomber of  training
conducted on BMW
M’anagement.

(iij Number of  personnel

trained

.(iii) Number of personnel
trained at the time aof

inducHon

(iv} Number of persormnel nat
undergone any training $o

far.

) Whether ‘standard manual

for training is avadable?

yes

(vi) Anyotherinformation)

Details of the accident occurred

during the year

i) Number of Accidents|;

occurred

{none

{ii} Mumber of the persons
affected

NA

(i) Remedial Action faken
(Piease attach details if
any}

(iv)] Any Fatality occorred,
details.

Are you meeting the standards of |

air  Pollution  from  the
incineérator?. How many times in
last vear could not met the
standards?

NOT APPLICABLE

Details of Continuous online
‘emission  monitoring  systems
instatled

NOT APPLICABLE

Page 344
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10. |Liquid waste generated and
treatment methods in place. How |
many times you have not met the
standards in a year,

120LT, Nahypochlorite

11. | It the disinfecion method or
sterilization meeting the log 4
standards? How many times you
have not met the standards in a
year?

12. | Any other relevant information

(Air Pollution Control Device attached with the

incinerator.)

Certified that the above report is for the

Lmﬂ
Date:
Place:

period from January 2017 to December 2017

&

/
i

Dr Akshey Ku;Znar
Name and Signature of the Head of the Institution

TRUE Ciopy

P~

Page £ of 4
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™

i&

;h;:*htiang shall be sulely rwponsible for the umier of beds Ieng declarad to
.' .mmmwmrnmﬁwuxnmummmnmwmnawmm

?:h:?l;gmw Comtrol Board The GENFRATOR shall taform 141 and SURAKSHA BIO

ey R Within ™ day about any such change in nusbers of beds.

“he GENERATOR shall dispose of BIOMEDICAL WASTE under cat. ) 4o 7 throviggh Suruksha bio

.me_

:’:Ifhtmamvhwa

uraksha Bio Sanitizer shall charge Re. Soe (e St B | per month for
the service of collytion tramspont freatment & disfh st 0 the condityn of
weight linut K per month OR Rs T ) per bed per
day sabct the total no of bedsare b present
The oo of Beds as well as quantity of waste shall be reviewsd anoually  The agreement may b
amended sitably of roquind
rairgksha Bio Samitizer would be at liberty to serve the solice to ternination of
Suspvnsion of service oftervd at any time to the GENERATOR if the GENFRATOR fads to rake
the pavinent to SURAKHSA BIO SANITIZER within 4 time frame of thee oonths from the date
o1 which they become so pavable
in case of the termination of the agreenent by virtae of apphwability of P'ara & above the secunty
eposit, advame paid by the GENERATOR shall stand forfeited without wmpacting the crigial
ianmn ol the “Sursksha Bio Sambieer”.

i pavments shall be made by local a/c paver chague [/ Demand Draft pavabite at Kangra w
faveur of SURAKSHA SO SANETIZER o payment by cash shall be valid without myoipt

AT bounced cheque shall be charged @ Re 800, oxtra in addition 1o the sctual basnk chars
Any dhispute vt ot b apgrernent shall be subgect 10 the rssediction of Fangrs court.
Suraksha bie & will charge mimimum Rs . AMonth hom the FICT Waste
gererator for the coliection Handling Transpiration & Disposal of the BAW up 0
waste Ke 50/ Kg will be changed ot extrn waste & 10 % will be increased per yoar automatic aliy

Joth the parties would be at iberty to termunate this contact by serving & potice of three mooths well o
advanced or alternately compensating the othor party by an amownt of sgeal to the average of 3 (three

inonths billing

AUTHORIZED SIGNATORY . "SURAKSHA NUMNII‘IJ’_’}JS_!

Kahesy e Sharmg
5 [AEANYY
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% Provisional registration No:020,

Fravexore - R|yg

GOVERNMENT OF HIMACHAL PRADESH
District Registering Authority
UNA
CERTIFICATE OF PROVISIONAL REGISTRATION

This is to certify that Shivalik Hospital located at Jhalera owned by Akshay Kumarhas been granted provit
registration as a clinical establishment under Section 15 of The Clinical Establishments (Registration and
Regulation) Act, 2010. The Clinical Establishment is registered for providing medical services as a Single
Practitioner under Allophathy System of Medicine.

%

brmaa

Designation of the Issuing Aui

This Certificate is valid for a period of one year from the date of issue.

Place: Una
Date of Issue: 01/04/2019

Terms and Conditions of R ceistration ™

1. The holder of this Certificate of Registration shall comply with all the provisions of Clinical Establishment
(Registration and Regulation) 2010 and the Rules made there under.

2. The Certificate of Registration is not transferable. The Certificate of Registration shall be displayed in a
prominent place in a part of the premises open to the public.

3. Any change of ownership or change of category or change of management or on ceasing to function as a
clinical establishment, the certificate of registration shall be surrendered to the authority and application for
fresh registration submitted.

*Additional terms and conditions are as stipulated by the appropriate registering authority.
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GSTIN: 02AKPPGAD91ELZE TAX INVOICE PAN: AKPPG4091E
TIN 02030201862 '
‘Apex Enviro
74 A, EPIP, Phase Il
Thanna, Baddi, Distt Solan, HP
Mab 9872900777
Invoice No. 1920/32 Dated: 24/09/2019
Buyer Suppliers Ref No.
(if any)
Order No. — Dated: —
Dr Akshey,
Shivalik Hospital, Near Police Lines, Dispatched Through: Tempoo | Destination

Jhalera, Una, HP. Jhalera, Una
: Vehicle No.: HP12 G 0736

‘| GR N0.: 0016970

GSTIN:0ZADRPK7975J1ZX
Particulars Quantity Rate Amount
Effluent cum sewage Treatment Plant 1Nos 130000 - 130000

HSN/SAC 84219900

9% 11700
SGST : 9% 11700
CasT '
Total 153400
Amaunt in words: One Lac Fity Three Thousand and Four Hundred Only.
For Apex Enviro
Authorised Signatery

TRUETOPY
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WO 0057765 | Bimachal Government Fubicial Paper
T  ANNERORE - RJ‘Q_
Registratioﬁ no ( Cou}f)

SURAKSHA BIO SANITIZE

VILL DHUGIARI P.O.GAGGAL TEH. & DISTT. KANGRA (HL.P)
Head Office: - OHRI MARKET MAIN BAZAAR KANGRA
. Phone no: - -01892-297035-94591-69991.92185-55554

AGREEM.EN? . DATE.. .224p> 1219
4 AT /j_ép ¥ | ;

Day of -of the year. 22) 6?

This agreement is entered on this

BETWEEN

AND ) o - ' o
Name of Health Care Establishment (HCE):- 3 i_ i n"/A L-} _K. HGS \ | l"}"}{_} L -\1 }‘f # Le <j_5

* (Herein after referred to as GENERATOR

Full Address__{ €Cth. “Diﬁwi\: ce Mine Thalined 7

Dere /J Kﬂ«a&f Maprah, |
Authorizer Representalive of GENERATOR:- A i A F':(‘-." Desigridtion: <

sl Cra, Dk~ tna
Brasny

Contack ncﬂ‘?& t‘t} )35 (3‘ {f L}i E-Mail ID:-

NOW THIS INDENTURE WITNESSETH and itis hereby, covendnt

Validity of the\.{A;gfgement:-

- a’period of Lﬁ“’%- Year w.ef .'f.éf‘Day of .Klﬁ'}’ﬂaf the year ?"Ejic?to

o

% ®oth days inclusive), and can be further renewed with mutual consent of

This agreement shall remain :

“3 i&?_ .Day of M_‘-ILL%JI’ ﬂle

both the parties. '
RESPONSIBIT.

Suraksha 5§q._5aﬁﬁ;e?-'shﬁ]l meet all the rules and regulation stipulated by HPSPCB AND. generator shall riot be liable-for

any improper handling and maragement after collection of Bio Medical Waste from the Health Care Facility. . -
.. "Bprakslia Bio Sanitizer is Hable for any violation of the Environment (Protection) act 1986 and the relevant rules,

fter.collection of Bio Medical waste from the GENERATOR unit as per the agréement terms and conditions. .

Ini:case Suraksha Bio Sanitizer vehide fail to collect the Bio Medical waste 'wiih'i_n- the d'(_e'signated time (alternate

- '-"déiy} due to any reasor, the Generator shall inform the Suraksha'Bio Sanitizer offi;ét‘at'Dhugiari ‘who will ensure to
strictly collect the Bio Medical Waste as per nerms.Suraskha Bio Sanitizer shall be solely responsible for the for the

consequences, if any in this-regard,. Suraksha Bio Sanitizer office shall maintain 4 register for such complaints and

O

TES OF SURAKSHA BIO SANITIZER:-

aliot complaint number to the GENERATOR. Suraksha Bio Sanitizér shall bear all liabilities and penalties imposed
by HPSECH, if any {or delay or negligence in Services: . )

3. Suraksha Bio Sanitizer shall collect the sepregated Bio Medica_l Waste from the identified comenon waste collection
site in the premises of GENERATOR,

4. Suraksha Bio Sanilizer shall transport the segregated waste in closed cantaiﬁgr-vehicle- to its breatmient plant. If the

GENERATOR desires the initial training about segregation of Bio Medical Wasteincolor  coded plastic bags and
method of collection of Bio Medical Waste, shall be provided by SURAKSHA BIO SANITIZER at exira charge.

B. SURAKSHA BIO SANITIZER shall schedulé the timings for'collecting the wasié in consultation with the Genérator
and also provide assistance to finalize the pickup location to the GENERATOR: - o _

6. SHRAKSHA BIO SANTIZER shall not be liable for any kind of the viclation madg by generator forits staff under
thé envirenmental (Protection) Act 1986 or any similar'regulation/norms set up by PCB:.Government Bodies.

" 7 SURAKSHA BIO SANITIZER shall b responsible for appropriate treatment and shredding f disinfedted waste at

ihe centralized common Bio Medical Waste treatment facﬂi[jr_as perSchdulc‘l the. Bio Wedieat Waste:
rules 1998 & amendments made there under, . A
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, g, - GUR, JA.B A : ‘sha responsi or the disposal of treated w; m .sm‘ dfills,
N fosiat B YA Biberment Jubirial
RESPONSIBILITIES OF THE GENERATORS- -

The GENERATOR shall segregate .the waste at the point of gerieration in accordance with BMW (M&H)
rules.1998 and in comgpliance with the standard prescribed there iinder.
2. The GENERATOR shall collect and hand over the segregated Bio Medical Waste in nion-chlorinated plastics bags
as stipulated by Pollution control board norms. _ . . :
3. All tonsumables like lJagS disinfectants etc. Shall be procured by the GENERATOR atits own cost. Suraksha bio
sanitizer'is committed to supply the same at reasonable rates; ' .
4. The bags used for collecting solid materials, placonta and amputated body parts etc. (required to be incinerated)
shadl be no dilorinated plastic bags,
5. All the bags shall be sealed tightly by the GENERTOR and SURAKSHA BIO SANITIZER will collect the. sealed
bags only ata secured designated point in the premises of the GENERATOR,
6. The GERERATOR shall disinfect the sharps and mutilate them and hand- them over in punchire proof container
to SURAKSHA BIO SANITIZER, ' . _
7. The GENERATOR shall take ali steps to ensure that the waste is handled without adverse effects o human
health and environment. ) ;
8. ‘The GENERATOR shall establish a comenon secure waste collection site within its prenyisés ob-collec] on and
handed over to SURAKSHA BIO SANITIZER for final disposal, T )
9. The GENERATOR shail furnish annual report regarding generation coftection storage trangpira
of Bio-Medical waste in prescribed format to Himachal Pradesh State Pollixﬁon-(;ogiﬁfb_],"Boa" :
10, The GENERATOR shall maintein all the relevant record and report the accideiils, it aﬁj}-ag prescribed under the
rules, .
R . The GENERATOR shall designate a NODAL OFFICER to interact with SURARSHA BIO SANITIZER, _
12. The coffected waste material sent by GENERATOR may be checked and ‘Suggestion may be given for
tgtprovement in segregation of waste, - - wi
13. The GENERATOR shali obtain authorization from Himachal Pr;‘fdeg‘h Poallution Control Board.
14. The GENERATOR shall be solely. responsible for the number?gof beds ‘being declared o SURAKSHA BIO
SANITIZER which must be same for which the authofizalipn. s propesed to be got from Polluton Conlrol
Board. The GENERATOR shall inform PCB and SURAKSHA BIO'SANITIZER Within 7 day abiout any such
change in nmbers of beds. LR T ' '
15. The GENERATOR shall dispose of BIG«MEDIQAQ_W Eunder cat.l to 7 through Suraksha hio Sanitizer only,

- u
. FR

Terms & Conditions

1. The GENERATOR shall pay an a'x,'x_\i'o t.equal. to three months of service charges as jdable/adjus_table

security deposit. LR Q-J' . _ ( /‘"{1" ]
2 Suraksha Bio Sanitizer shall charge Rs, | B LY / e. (Bs, K—J‘Q@-ﬁ"«' 7’; Lot v Jlpepinonth  /, e

for the service of collection trinsport treatment’ & disposal of BMW Subject to_the condition bf welfHt limit
Hﬁ. ..... Kg per morith ORRy e ") per bed per day subject the total no of bods
are. (i g oF ) dbpresent. _ '
3 Theno of beds as well as quantity of waste shall be reviewed annually, The agreement may be amended suitably
Hrequired. G L .
4  Suraksha Big Sanifizer would be at liberty to serve (he notice to termination of agreément /suspension of service

- offered at any’time f5'the GENERATOR if the GENERATOR fails to make. the payment to SURAKHSA BIO
SANITIZER Within'd time frame of three months from the date on whicli:they become so payable,
5 Incase of the termination of the agreement by virtue of applicability of Para 6 above the security deposit/advance
paid By the:GENERATOR shall stand forfeited without impacting the original claim of the “Suraksha Bio
.. Sanitizer”: - -
All payments shall be made by local a/c payee cheque /Demand Draft payable at Kangra in favour of
URAKSHA BIO SANITIZER no paymient by cash shall be valid withont receipt,
%7 Al bounced cheque shall be charged @ Rs.400/-exita in addition to the scteal bank charges.

8 . .Any dispute arising out of this agreement shall be subject to the jurisdiction of Kangra coutrk:

9  Suraksha bio Sanitizor will charge minimum Rs.... 0070 /Month from the HCU/Waste generator for the
collection Handling Transpivation & Disposal of the BMW up to... Tl Swaste Rs.50/Kg will be charged for
extra waste 10% will beincreased per year automatically . -

10  Suraksha bio Sanitizer Shall Charges RS ... \ Month for the service of online bar
coding system _ ’ .

T Suraksha bio sanitizer shall be charged extra 60/KG the service of Tift the Mattress and linen in your hospital

TERMINATION €LAUSE
Both the parties w 2t liberty to terminate this contact by serving a niotice' of three months well in advanced or
alternately compémiiiigthe other party by an amount of equal to the average of 3 (three ymonths billing.
ey
AUTHORIZEDBIGNATOR ;%?/‘,J;SURAKSHA BIO SANITIZER)
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SRR Registration no.......

SURAKSHA BIO SANITIZER

VILL DHUGIAR! P.O.GAGGAL TEH. & DIS TT. KANGRA (H.P)
Head Office: - village bodarballa near Dr RPGMC TANDA Kangra
Phone no: =01892-297035-94591-69991.971 85-55554
www.surakshabigsanitizer.in
Email id:surakshabio16@gmail.com

GREEMENT, 2 DATE.\4}2000
fag]

of the year..... ol

A
This agreement jis entered on this i, s Day of ﬂ"fq
BETWEEN
SURAKSHA BIO SANITIZER VILLAGE DHUGIARI P.O GAGGAL TESHIL AND DISTT.KANG
176209

o Through their representative PAWAN THAKUR {(MANAGER SURAKSHA BIO SANITI¢

Name of Health Care Establshment {HCE):—_:_(,"H U l{‘}) ﬂ.(' HO y ?!

{Herein after referred to as GENERATOR
Full Address:- [QQ anrg Sz (ﬁrﬂ?( [ ﬁ 14 TE\O ?}P?’(} :

Authorizer Representative of GENERATOR:-_______

Contact No.q E s} 31% a agi_lg«l\!}ail ID:—,Q_I

NOW THIS INDENTURE WITNESSETH and it

Validity of the AgreeR

This agreement shall remain in Rygce

. - 3!51_.Dayuf

baoth the parties.

RESPONSIBIS URAKSHA BIO SANITIZER;

¥t all the rules and regulation sHpulated by HPSPCT AND generator ghall not be liable
for any impfgp irgynd management after collection of Bio Medical Waste from the Health Care Facility.
izer is lable for any violation of the Environment (Pratection) act 1986 and the relevant rules,

Rpof Bio Medical waste from the GENERATOR unit as per the agreement terms and conditions.

Bge Sulhksha Bio Sanitizer vehicle fail to collect the Bio Medical waste within the designated Hme (alternate

0 any reason, the Generator shall inform the Suraksha Bio Sapitizer office ab Dhugiari who will

: to sirictly collect the Bio Medical Waste as per norms .Suraksha Bio Sanitizer shall be solely responsible

1e for the consequences, if any in this regard,. Suraksha Bio Sanitizer office shall siajntain a Tegister for
such complaints and allot complaint nwmber to the GENERATOR, Suraksha Bio Sanitizer shall bear all
tinbilities and penaltics imposed by HPSECB, if any for delay or negligence in Services.

3. Suraksha Bio Sanitizer shall collect the segregated Bio Medical Waste from the identified common waste

collection site in the premises of GENERATOR,

. 4 Suraksha Bio Sanitizer shall transport the segregated waste in closed coritainer vehiele to {ks treatment plant, If

£/ the GENERATOR desires the initial training about segregation of Bio Medical Waste in color coded plastic bags

hod of collection of Bie Medical Waste, shall e provided by SURAKSHA BIO 5‘ NITIZER at extra

charge, ] . A
5. SURAKSHA BIO SANITIZER shall schedule the*timings for collecting the wasté: v cohdultatfon with the
Generator'and also provide assistance to finalize the picf{up location to the GENERA‘_TQR. . o ] '
# 6. SURAKSHA BHO SANTIZER shall not be able for any kind of:the-viglation made by enErator for its staff
undier the_enviro_xihrental (Frotection) Act 1986 or any similar regulation/norms el ity Yy, PCB Government
‘Bodies. ) : :

g
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7. SURAKSHA BIO SANITIZER shall be responsible for appropriate treatment and shredding of disinfected
waste at the centralized common Bio Medical Waste treatment facility as perSchdule-1 of the Bio Medical
Waste (M&H) rulesd;’1998 & amendments made there under.

B. SURAKSHA BIO Sg\NITIZER-shaIl also-undertake testing of treated waste to ensure safety to the environment
as per rujes. %

8. SURAKSHA BIO $ANI’I’IZER shall be responsible for the disposal of treated waste inte secured land$ills or in

recycling plants as_;'épplicable

RESPONSIBILITIES OF THE GENERATORS:-

1. The GENERATOR shall segregate the waste at the point of generation in accordance with BMW (M&H)
rules.1998 and injcompliance with the standard prescribed there under.

2. The GENERATOR shall collect and hand aver the segregated Bio Medical Waste in non-chlorinated plastics
bags as stipulated by Pollution control board norms,

3. Al consumableﬁi__likc bags disinfectants etc. Shall be procured by the GENERATOR at its own cost. Suzaksha
bio sanitizer is cdf;mmittcd to supply the same at reasonable rates. :

4. The bags used for collecting solid materials, placenta and amputated body parts ete, frequired to be
incinerated) shall'be no chlorinated plastic bags. - .

5. All the bags shall be sealed tightly by the GENERTOR and SURAKSHA BIO SAN pllect the:
sealed bags only at a secured designated point in the premises of the GENERATOR _ .

6. The GERERATOR shall disinfect the sharps and muiilate them and hand B " bre proof
container to SURAKSHA BIO SANITIZER, i

7. The GENERATOR shall take all steps tv ensure that the waste is handled
health.and environment,

9. The GENERATOR shall furnish ‘annual report regarding ge

disposal of Bio-Medical waste in prescribed format to Hima
10, The GENERATOR shall maintain all the relevant record ai

the rules. )
11. The GENERATOR shall designate a NODAL QFFICER ith SURAKSHA BIO SANITIZER.
12: The collected waste material sent by GENERSRRG

improvement in segregation of wasto,
13. The GENERATOR shall obtain authorizati
12, The GENERATOR shall be solely regg

al Pradesh Pollution Contral Board. _
ber of beds being declared to SURAKSHA BIO

change in numbers of beds.
15. The GENERATOR shall dify
only.

1. | Smount equal to three months of service charges as refundable/adjustable
security degosit, 7 - J 2
2 Suraksha @il charge Rs, | é§ Ok (s S X k_n'v_\r]'ﬁ & ;‘P—ﬁ Q“'t':f ennl)y } per
mont, yollection transport treatment & dispesal of BMW Subject to the fbndjtion o eight
1imi. pefenonth OR.Rs (Rs. ) per bed per day subject the total no
} at present.

%y® well as quantity of waste shall be reviewed annually. The agreement may be amended
wired,
Bio Sanitizer would be at liberty to serve the notice to termination of agreement fsuspension of
pedFicred at any time to the GENERATOR if the GENERATOR fails to make the payrment o
ARHSA BIO SANITIZER within a time frame of three months from the date on which they beconte sa
ble. '
T'case of the termination of the agreement by virtue of applicability of Para 6 above the security
deposit/advance paid by the GENERATOR shall stand forfeited without impacting the original claim of the
“Suraksha Bio Sanitizer”,
&  All payments shall be made by local afc payee chegue /Demand Draft payable at Kangra in favours of
SURAKSHA BIO SANITIZER no payment by cash shall he vatid without receipt, Payment should be made by
10™ of every month without failed
All bounced cheque shall be charged @ Rs.400/-extra in addition to the actual barik charges.
Any dispute arising out of this agreement shall be subject to the jurisdiction of Kangra court,
Suraksha bio Banitizer will charge minimuma Rs...ovveeesoeen/Month from the HCU/Waste gene Ltor for the
cotlection Flandling Transpiration & Dispesal of the BMW up 0. waste Rs.50/Kg will. b chiarged.for
extra waste 10% will be increased per year automaticilly R & P
19 Suraksha bio Sanitizer Shall Charges Rs.( SR Month for the service gf,’.’.h}ilin
system S _
11 Suraksha bie sanitizer shall be charged extra 60/KG the service.of lift the Mattress and linern in yGurthospital
12 Suraksha Bio Sanitizer will transport the BMW as per Bio Medical Waste (M& H) Rul 2016 and -can
EFiﬂ)o_nsi bilities

o ]

?:' r:lé'r:lllli ng

el -

discontinue the services of the waste generator in the event the waste generator is at default;
/oavments with seven davs prior notice. '
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TERMINATION CLAUSE

Both the partes would beiat liberty to terminate this contact by serving a natice of three months well in advanced or’
alternately compensating the other party by an amount.of equal to the average of 3 (three Jmonths billing,

(AUTILSING.GENERATORE HCF) AKSIHA BIO SANITIZER)
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VILL DHUGIARI P.O.GAGGAL TEH. & DIS TT. KANGRA (H.P)

Head Office: - village bodarballa near Dy RPGMC TANDA Kangra
© "... Phone no:=01892-292617-94591-69991.93185 55554

' -wWwwsurakshabiosanitizer.in e

Emaif id:surakshabielﬁ@gmail.com

1762409

Through theix representative PAWAN THAKUR (MANAGER SURAKSHA BIQ SANITIZER) S/o SH.SOHAN LAL
. ) .
Name of Heail Care Establishment [HCE):-.J.QAJA)& L 7( . }'f g . :l'ﬁ\a /i h

{Herein affer referred to ag GENERATOR _
. o . g
Full Address:- {_QQSQ& ?ﬁf&ﬁme G’ﬁuﬂbm LDZ?H“ Ung,

Authorizer Reprosentative of GENERATOR:-

Contact No, @{9’1‘)53?‘14?914 E-Mail ID:- (

Designation:

ear w.e;f.__]___;Dny of JI ‘?(cf the year &ﬁ:?im

This agreement shall remain in force- for Agn :
Rlgy's inclusive), and can be further renelved with mutual consent of -

ALY Day or {gvelyr the year ..22883- (]

both the parties.

e rules and regulation stipulated by HPSPCB AND generator shall not be liable
pEement after colleclion of Bio Medical Waste frpl_'n_’i-['__l_"t'e Heaith Care -Facili'fy. '
izogis liable for any violation of the Enwronment-(l’mte;jﬁor’_i} act 1986-dnd the relevant rules,
g IO%vledical waste from the GENERATOR unitas per the agreement termg _a_nd:_ém‘tditiqh_s;

.2, Incase$ (% 0-Sanitizer vehicle fail to collect the Bio Medical waste'wit:}i:i_n"the5dcs_ig'_'r_mte'd ‘Hime (alternate
3 p reason, tie Generator shall inform the Suraksha Bio Sanitizer office at Dhugiari who will
ctly colléct the Bio Medical Waste'ag per norms .Suraksha Bio Sa; 'ﬁzersl}all 'i‘:‘e_‘ij;t;ole_ljtrréspur[siblg
for the £ he consequences, if any in this fegard,. Suraksha Bie Sanitizer office shall maintain #.Yegister for
such compleints and allot complaint number to the GENERATOR. Suraksha Bio. Sanitizér shall bear all

Suraksha bio sanitizer shal
for any impraper handy
1. Suraksha Big

liabjlikes and penaltes imposed by HPSECB, if any for detay or negligence in Services,
3. Suraksha Bio Sanitizer shall collect the segregated Bio Medical Waste froin-the identified common waste
collection site in the Premises of GENERATOR, '

the GENERATOR desires the injtial training about segregation of Bio Medical Waste in color coded plastic bags
and method of collection of Bio Medjca] Waste, shall be provided by SURAKSHA BIO SANITIZER o extra
charge, ) . ' . -

5. SURAKSHA BIO SANTIZER shall not be liable for any kind of the\viola_ﬁoh-madp:'by generator for its staff
under the envirenmental {Protection) Ack 1986 or any. similar ré'gqla';iop]hbhhs'._-set up by PCB Government
Bodics, ) , ' ' - .

6. SURAKSHA BIO SANIT-IZ_ER.sh:_lll be responsible for appropriate treatme’nt-and.?;hredding of disinfected
waste at the centralized comriion Bl Medical Waste treatment facility as perSehdules1 of the Bio Medical
Waste (MEFH) rules 1998 & amendments made there under. . .

7. SURAKSHA BIO SANITIZER shall also undertake festing of treated waste tn'-'r.f_ﬁ:}m safety to the environment

a8 per rules, b
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Juvicial Paper

generation .in accordance with BMW (M)
Bio:Medical Waste in non-chlarifiated plastics

b

1. The _GENERA_T@IR shall segregate the waste at the point:

rules. 1998 and in compliance with the standard presesibed thes
2. The GENERATOR shall collect and hiand over the segregated.
. bagsas stipufated by Polhitior control board norms, A
3. All consumables like bags disinfectants etc, Shall be procured by the GENERATOR at its own cost, Surakshd

biv sanitizer is committed to supply the same at reasonable rates.

4. The bags used for collecting solid materials, placenta and amputated body parts ete. (required to be
incinerated) shall be no chlorinated plastic bags. ' o A '

5. All tiie bags shall be sealed tightly by the GENERTOR and SURAKSHA BIO SANITIZER will collect the
gealed bags only at a secured designated point in the premises of the GENERATOR, .

6.  The GERERATOR shall disinfect the sharps and mutilate them and hand fhem over in punciure proof
container o SURAKSHA, BIO SANITIZER.

7: + The GENERATOR shall take all staps to ensure that the waste is handled without adverse effects to human
health and environment. o

8. The GENERATOR shall establish & common secure waste collection site within its premises for collection
and handed over to SURAKSHA BIO SANITIZER for final dispasal. :

9. ~The GENERATOR shall furnish annual teport regarding peneration cotlecton. sto
disposal of Biu—M_i:dical wasle in prescribed format to Himachal Pradesh State Pollube

10. The GENERATOR shall maintain all the relevant record and report the aceidents4F any
the rutes, ’ - : L, &

1. The GENERATOR shall designate a NODAL OFFICER to interack with SURA

12 ‘The collected waste material sent by GENERATOR may be checked
improvement in segreghtion of waste, _

13. The GENERATOR shall obtain authorization from Himachal Prades}

14. The GENERATOR shaﬁll be solely responsible for the Tumber.

* SANITIZER whith milt be same for which the authorizati o i

Board. The GENERATOR shall inform PCB and SURAKSHY,
change in nombers.of h’éds .

15, The GENERATOR s_ha!l dispese of BIO-MEDICAL WaAF
only. h

hz;n_qpiraﬁpn_ and
] Board.
ieribed under

¥g Control Board, )
g declared ‘to SURAKSHA BIO
‘to‘be got from Folhition Control
NFFIZER within 7 day about any such

jieler cat.l to 7 theough Suraksha bio Sanitizer

g
7

- Terms & Conditions

1. The GENERATOR shall pay an amount
security deposit. ;

2 Suraksha Bie Sanitizershall charg®
month for the service of ¢ollectidiy
limif ... 252 Kg per méniheg
of beds are___—— . .

3 The no of beds as wel
suitably if required.. ¢

4 Buraksha Bio- Sapjtiz
service offered a

three months of service charges as refundablefa justable A
N S T
ol ®&s. 1D O -Hepus qmod 12080 " per
Wreatment & disposal of BMWW-Subject te the condition of weight
B~ (Rs.__—_. ) pex bed per day subject the total na
#t present, R )
¥ of waste shall be reviewed annually. The agreement may be amended

Do at liberty to serve the notice to fermination of agreement fsuspension of
pe to the GENERATOR if the GENERATOR fails to make the payment lo

SURAKHS: PZER within a time frame of fhiée months from the date oit which they become so
payable. - & B . S

5 In case o cilflinafion of the agreement by virtue of applicability of Para 6 abaove the security

aid by Mhe GENERATOR shall stand forfeited without' impacting the original claim of the

anitizer”." :

6 All%y shall be made by local afc payed cheque /Demand Draft payable at Kangra in.favours of
SURAKSHIA BIQ SANITIZER no payment by cash shall be valid ‘withetit receipt. Paynient shoiuld:be made by
10* of every. month without failed e '

" All bounced cheque shall be charged @ Rs.400/-extra in addition to the:a¢lial bank charges, .

-Any dispute arising out of this agreement shall be subject to the jurisdiction of Kangra.court; :

Suraksha bio Sanitizer will charge minimam R, 5wn/Month from the HICU/Waste generator for the
collection Handling Transpiration & Disposal of the BMW UP 40 WaSte. Rs 50/Kg will be-charged for
extra waste 10% will be increased per year automatically o o
10  Suraksha big Sanitizer Shall Charges Rs.( s s, Month for-the service of online ‘bar coding
system C . .
11 Suraksha bio sanitizer shall be charged extra 60/KG the service of lift the Matiress and linen in yourfiaspital
12 Suraksha Bio Sanitizer will transport the BMW as per Bio Medical Waste (Mé& H) Rules 2016 and can
discontinue the services ofithe waste generator in the event the waste: generator is.at default in responsibilitics

/payments with seven days prior notice.
TERMINATION CLAUSE
Both the parties would be at Iibe_rl:y': to terminate this contact by serving a notice of thre ':_z'n_or_iths well in advanced or

alternately compensating the atherparty by an.amount of equal to-the averageof 3 (thiree )mi nths biiling. . .

D on a]

s

P (AUTH.SING.GENERATORE HCF) - J';'
ks . . ji o




Ref. No..@M@\mC«:lﬁl.... ......

BIO MEDICAL WASTE LIFTING CERTIFICATE

THIS IS CERTIFICED THAT BIO MEDICAL WASTE (BMW) AS PER SEHEDULE-1 OF BIO
MEDICAL WASTE (Management & Handling) RULES EXCEPT FOR LIQUID WASTE AS FER

CAT.NO.08. OF SHIVALIK HOSPITAL JHALERA COLLECTED BY US WITH EFEECT
FROM. 01.04.21 FURTHER TREATMENT AT OUR FACILITY LOCATED-AT VILLAGE

oY

E‘H“r‘n_’.‘ '8 I“: 33 21 TIVE o S M'S- fMAR 2~
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_ ; ORIGINAL
H. P. STATE POLLUTION CONTROL BOARD

Book No.

Date..... \‘ll 1’1%”‘?’? Place 9&4\'&9\‘&@
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This contractual agreement is entered on 01/04/2022 at Una (IL.P

BY AND BETWEEN . |
Enviro Engincers, CBWTF Industrial Area Pando:ga;ﬂ__n__a (FLP.}here inafter, called as 1™ party duly
authorized by the H.P. State Pollution Control Board, 'Pai_'-yavarag___Bh___ van, New Shimla 171009 for the
compliance of Bio-Medical Waste (Managemerit & handling) Rules. 2016 through FL.R.Thakur,CEO,
Enviro Engineers, who has been duly authotize cecute and;sign this agreement for and on behalf of

Enviro Engineers, on the one part. - R &)
AND ‘,%?/M neat filize Lie.
| hakers (Ure

hereinafter as .2_‘.’5"'1?3;131. on-the other part and is also referred to as Hospital.

have been agreed upon by both the partics.

s to ensure that the waste is handled without adverse effect to human healtl and

1ore collection by taking the steps to segregate the west at the point of generation
ith"schedule 1 & 2 of Bio-Medical Waste (Management & handling) Rule, 2016

e:with the standard prescribed. ) '

in the record of Bio-Medical Waste Generated/Handed over,

fix:a Bio-Medical Waste lifting point (collection and point) and will also authorize a person,

me designation will be submitted to 1 Party in writing to interact with Enviro

Engineers/collection van staff and will sign the Enviro Engineers daily rout chart as

acknowledgement of the visitYBMW handed over, '

Will intimate the absentee, if any, very next day to Enviro Engineers office.

Will destroy, disinfect sharps and mutilate them in punctire proof containers before collection.

Will provide color coded bags for BMW collection along with barcodes to avoid any violation.
Will renew their contractual agreement one month before thie date of expiry.

Will provide BMW. by weight/électronic weighing machine.

L7 » \A *
‘..0 -Q‘O 0.0 0.‘

L7
.'0

Responsibilities of i'_:nvim Engineers

Will receive, collect'and transport the BMW handed over by Hospital in color coded bags.

Will hand over the incinerable waste to Bio'Mec!jcaI ‘Waste Treatment plant site at Sandli/Pandoga
for final disposal. a

Will submit the monthly report of the waste collected/coniinuation of the services of related
Hospital to the prescribed authority and also submit the:a -teport:to the prescribed authority,

o

*
o]

*
O'Q

-+
.
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GENERAL TERMS AND CONDITIONS Bed- / D
The terms of this agreement shall be from 01/04/2022 to 31* March 2023.
Registration No. of this agreement is EEU!22-23!0?. .on dated 01/04/2022
Enviro-Engineers will charge Rs.10/bed/day from unit as per Notification No- HFW-A-A(3)2/2020
on dated-26/02/2022 by the Governor of Himachal Pradesh  for collection, Transportation and
Disposal of the Bio Medical Waste
Manifest will be provided by the authorized person of collection team with date and weight.
Enviro- Engmeels will discontinue the services of the waste generator in the event the waste
generator is at default in responsﬁnl1t1es!payments with seven days prior notice.
Bio Medical Waste should be segregated, leveled, tagged and tied in proper color & bar-coded bags
i.e.:-

e Yellow Bags: (a) Human Anatomical (b) Human Anatomical Waste (c) Soiled waste:
Items contaminated with blood, body fluids like dressings, plasters casts, cotton swabs and
bags containing residual or discarded blood and blood components. (d)Expired or
Discarded Medicines: Pharmaceutical waste like antibiotics, cytotoxic drugs including all
items contaminated with cytotoxic drugs along with glass or plastic ampoules, vials etc.

* Red bags: Contaminated Waste (Recyclable)(a) Waste generated from disposable items
such as tubing, bottles, intravenous tubes and sets, catheters, urine bags, syringes (without
needles and fixed needle syringes) and vacationers with their needles cut and gloves.

e Blue Bags: (a) Glassware: Broken ordiscarded and contaminated glass including medicine
vials and ampoules except those contaminated with cytotoxic wastes (b) Metallic Body
Implants

e White Bags: Waste sharps including Metals: Needles; syringes with ﬁxed needles, needles
from needle tip cutter or burner, scalpels,. blades, or any othér.contaminated sharp object
that may cause puncture and cuts. This includes used discarded and contaminated metal
sharps.

e In case of Holidays/temporary discloser of unit,the 1% party will not stop the services of
collection without written intimation of HPSPCB Parwanoo.

e As per NGT/ office order HPSPCB/BMW/02 notification/-27395-99 Dated i9/12/2019
and no waste will be lifted without barcode.

e Before handing over the Bio Medical waste the lab certificate of non-Chlorinated &
thickness of micron must be given by 2nd party to 1st party.

The service of collection & transportation will be started from 8:00 am to onward.

e The duplicate copy of agreement will be provided after written request along with Rs. 300/-
in the shape of draft/cheque/neft.

e Cheque bounce charges (in any shape) will be recovered from 2nd party i.e Rs.400/.

No change or modification or waiver of any of the terms and conditions of this agreement shall be
effective, unless agreed to in writing and shall be in force as agreed upon by the both parties here
to.

Neither party shall transfer and nor assign the rights granted under the contract agreement without
the: prior assignee/transferee agreeing to assume all the said parties obligations and covenants
contained herein.

This agreement shall be governed by the law of India and shall be interpreted and construed in
accordance with the laws of India and shall be in writing and delivered by hand against receipt, or
send by registered post to the address of any of the parties.

Any such notice or communication shall be deemed to have been duly given and served at the date
and time or (1) delivery or of first refusal of delivery, if send by registered mail or delivered by
hand or (2) either the date sent (if send during the receiving party’s normal business hours) or next
succeeding day, if sent by telefax.

Enviro Engineers will not pick up the Bio-medical Waste from Hospital if it is not segregated,
packed and tied in proper color-coded bags marked with Bar code No. or mixed with other
general waste as per the Bio-Medical (M&H) Rules,2016.

IN WITNESS WHEREOF THE PARTIES HERETO HAVE SET THEIR HAND AND
SEAL, THE DAY OF MOlﬂ‘ﬂlé]&lb)s];AR FIRST ABOVE WRITTEN

o=

On behalf of Hospital, On behalf of Enviro Engmeers,
VOCATE S 1
{ or \
! 5
§

o ST Ry
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H.P.STATE POLLUTION CONTROL BOARD
g HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

R |

HPSPCB No :117 Date:26/05/2022
HCF Registration ID: HPI1226]1225 Application No: 5060025
To.
Shivalik hospital , near police lines, jhalera, una
Near police lines, jhalera
Police lines jhalera
Una
174303

Subject: Consent to Establish under provisions of Water (Prevention & Control of Pollution) Act, 1974.

With reference to your application for obtaining 'Consent to Establish’ u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974, the State Board on the recommendation of In-charge Central/ Regional
Laboratory and as per this Office Order No. 21562-80 dated 4.10.2019, hereby grants Consent to Establish
subject to the following terms and conditions: '

1.Particulars of Consent to Establish under Water Act, 1974 granted to the HCF

Consent No. CTE/WATER/NEW/LAB/2022/5060025
Date of issue : 26/05/2022

Date of expiry : 25/05/2023

Certificate Type : NEW

Previous CTE/CTO No. & Validity :

2.Particulars of the HCF/CBWTF/Unit

Name & Designation of the Applicant Dr Akshey, (MD)

Address of Health Care Facility Shivalik hospital , near police lines,
Jhalera, una,

Near police lines, jhalera,

Police lines jhalera,Una-174303

Type of HCF ALLOPATHIC PVT
Allopathic/Ayurvedic/Veterinary/Others

Bedded/Non-Bedded Bedded

Bed Capacity 10

District Una

Process of Treatment (if HCF has any treatment plant for chemical liquid waste, industrial, domestic or
combined effluent)

Description Quantity(in KLD) Method of Treatment | Method of Disposal
Others 0020 Pretreatment STP
Domestic 0.25 ETP cum STP Drain
Type of Liquid Waste Treatment System installed TRUE Copy
ADvo
“This is computer generated document from HPOCMMS™ Page 1 of 4

To verify this document please scan the QR Code.
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HPSPCB

ANNEXURE

H.P.STATE POLLUTION CONTROL BOARD K { 7.
HIM PARIVESH, PHASE-1II. NEW SHIMLA-171009

Date:16/08/2022 /'-)(\\

No :117

To.

Subject:

HCF Registration ID:

HPI2261225 Application No: 5060056

Shivalik hospital , near police lines, jhalera, una
Near police lines, jhalera

Police lines jhalera

Una

174303

Consent to Operate under provisions of Water (Prevention & Control of Pollution) Act, 1974,

With reference to vour application for obtaining ‘Consent to Operate' u/s 25/26 of Water (Prevention & Control
of Pollution) Act. 1974, the State Board on the recommendation of In-charge Central/ Regional Laboratory and
as per this Office Order No. 21562-80 dated 4.10.2019, hereby grants Consent to Operate subject to the

following terms and conditions:

- LParticulars of Consent to Operate under Water Act, 1974 granted to the HCF

| CTO/WATER/NEW/LAB2022/5060056

Consent No.

Date of issue : 16/082022
Date of expiry : 31032027
Certificate Type : NEW

Previous CTE/CTOQ No., & Validity :

30600235 valid upto 25/05/2023

2.Particulars of the HCF/CBWTF/WUnit

II'*Iamnz: & Designation of the Applicant Dr Akshey, (MD}
Address of Health Care Facility Shivalik hospiral , near police lines,
Jhalera, una,
Near palice lines, jhalera,
Police lines jhalera,Una-174303
Type of HCF ALLOPATHIC PVT
Allopathic/Ayurvedic/Veterinary/Others
Bedded/Non-Bedded Bedded
. Bed Capacity 10
District S e SO En A .

Process of Treatment (if HCF has any treatment plant for chemical liquid waste, industrial, domestic o

combined effiuent)

Description Quantity(in KLD) Method of Treatment | Method of Disposal
Others 0.020 Pretreatment TP
Domestic 25 cipcumstp drain
Type of Liquid Waste Treatment System installed
“This is ted document from HPOCMMS™ Page 1 0f 4

computer genera
To verify this document please scan the QR Code.




0DN=72=7..
instalted Capacity Z [ éuanﬁty Unit
STP 13 N | KLD
Pre-treatment 1 0.030 i KLD
Apoorv Devgan, JAS
Member Secretary
For & on behalf of

{ H. P. State Pollution Control Board)

Copy Fo:-

The In-cliarge, HPSPCB, Central Lab, Parwanao, Distt. Solan for information and directed-to inspect the HCF/ Uhit as per
preseribied schedule and ecompliance of norms by the HCF/ Unit as per provisions under Water Act, 1974/ Air Act, 1981 &
‘BMW Rules, 2016.

Crightaily signed
-y AFOORY

e
RisevrdioRed
16:41.43 40530

Apoarv Devgan, IAS

Member Secretary

For & onbehalf of

(M. 2. State Pollation Confrol Board)

“Tiis is comouter generated dogument from - HPQCUMMS™ Page zor «
To verity this document please-scan ifie QR Code,
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12.

TERMS ‘ﬁq@NDITI@N S

SPECIFIC CONDITIONS
The Consent to Operate is valid upto 31/403/2027

This Consént is only for the purpose of Water Act and Unit/HCF shall obtain requisite
approval of other State/Central agencies as per their mandate. '

The HCF shail obtain planning permission from concerned agéncies as applicabie

This Consenl to Operate is only for the purpose and under the provisions of the Water
{Prevention & Control of Pollution) Act, 1981 as the case may be, and will not consérued as
substitute for mandatory clearances required for the project under-any other law/ regulation/
direction/ order and the applicant shall obtain any such mandatory clearances before taking
any step to establish the Health Care Facility, operation or process or any treatment and
disposu! system or an extension or addition thereto. 3170372027

In case of HCEs having bed capacity less than 10, the Consent is granted as per the Office
Order No. HPSPCB (12)Board Meeting (BMW)/-2719-2753 dated 18.02.2020:

This Consent to Operate 15 issued for:-

fa) Liquid waste and domestic sewage generafed from the HCF shall be disposed
Hr convmon public sewer line having terminal treatment facility, if available
and treatment shall confirm to the norms as prescribed in Environment
{Protection) Act, 1986 and Bio-Medicak Waste Management Rujes, 2016 as
amended from $ime to time,

(bj Liguid waste and domestic sewage generated from the HCF shall be treated in
ETP/SEF if provided by the HCF for treatment. 'tlie freéatment shall eonfirm
to the norms as prescribed in Environment (Protéction) Act, 1986 and Bio-
Medical Waste Management Rules, 2016, as amended from time to time.

(c) Liquid wasteand domestic sewage generated from the HCF shall be treated in
sepfic tank (only for tiie HCFs having bed capagcity less than 10)-as provided
by the HCF. The HCF shall ensure that no liquid waste shall be discharged
into opeén and treatment shall confirm fo the 'norms as prescribed in
Environment (Protection) Act, 1986 for as amended from time fo time,

{dy The Garbage shall be disposed of according to Solid Waste Management Rules,
2016.

{e) Bio-medical waste shall be disposed of either through the authorized Common Bio-
medical Waste Treatment and Disposal Facilities or caplive ireatment facility (Deep
Burial} as per the provisions of Bio-medical Waste Management Rules, 2016

(fy The Chemical Liguid waste generaled from the HCF shall be pre-treated and
disposed -of in accordance with the Water (Prevention and Conlrol of Pollution)
Act, 1974,

The buildup ares of the BCF shall not exceed 20000:m 2 .(only where Environment Cleatance
is not applicable)

The HCF shall apply for Renewal of Consent to Operate under the Water {Prevention &
Conlrol of Pollution} Act, 1974, 3 months prior to expiry of this consentand shall also. obfain
Authorization under Bio-medical Waste Management Rules, 2016 & Hazardous and Other
Waste (Management and Transboundary Movement)-Rules, 2016,

The HCF shall provide adequate arrangement for fighting the accidental leakage's/-discharge
of any air pollutant/ gas/ liquid from the vessel, mechanical equipments eic, which are Jikely
to cause environmental pollution.

Ali underground water retaining structures shall be lined with an impervious layer so a3 (o
avoid seepage and contamination of sub soil/ water. '

The HCF shall comply with any other conditions laid down ordifection issued by the Board
under the provision of the Water (Prevention and Control of Pollution). Act, 1974, Blo-
medical Waste Management Rules, 2016 & Hazardous and Other Waste (Management and
Transhoundary Movement) Rules. 2016 from tHme to time,

The HCF shall not discharge any fugitive emissions/odour.

ab

“This is compuler generated document from HPQCMMS® Page 3 of 4

Ta varify-this document please scan the QR Code.
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14.
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16.
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Nothing in this No Objection Certift te?h@be deemed to preclude the institution of any
legal action nor relieve the applicant from any responsibilities or penalties to which the
applicant is or may be subject under the provisions of the Water Act.

The HCF shall plant minimum of three suitable varieties of trees with an appropriate density
along the boundary of unit premises.

The State Board reserves the right to revoke/ review and alter the conditions of renewal of
Consent Operate as the case may be. q()r

The HCF shall comply with the provisions of the e-Waste (Management) Rules, 2016, as may
be, applicable to it.

This Consent to Operate is subject to the ratification by the State Board

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

{ H. P. State Pollution Control Board)

“This is compuler generated document from HPOCMMS” Page 4 of 4
To verify this document please scan the QR Code.



Ok,

£ N H.P.STATE POLLUTION CONTROL BOARD
<%EE HPSPCB
HPSPCB/BMVW 7258169 Date:12/12/2622
FORM II1

AUTHORISATION ISSUED UNDER RULE 10 OF BIO MEDICAL WASTE MANAGEMENT

To,

Subjeet:

RULES ,2016

Shivalik Hoespital , Near Police Lines, Jhalera, Una
Near Police Lines, Jhalera

Amb

Una

Grant of Authorization for operating a facility for Generation,Segregation, ,Collection,
Storage, Treatment or Processing or Conversion, Disposal or Destruction, of Bio-Medical
Wastes under Bio-Medical Waste Management Rules, 2016.

(a) Number of authorization : BMW-UNA-014 (Una)
(b) Validity from - Validity Upto : 12/12/2022 - 31/03/2027
(¢) No. of beds £ 10
(d) Quantity of waste : Solid 0.540 Kgs per Day
Liquid 20 Ltr per Day
(€) Mode of Disposal ! M/s Enviro Engineer Pandoga Una

As per powers delegated by the State Board vide Notification No. HPSPCB/BMW Notification
(2)/22426-74 dated 01-03-2017, authorisation is hereby granted under Bio-Medical Waste
Management Rules, 2016 to Shivalik Hospital , Near Police Lines, Jhalera, Una, Near Police Liies,
Jhalera, Una for the following activities and term & conditions:

Generation,Segregation, ,Collection, Storage, Treatment or Processing or Conversion, Disposal or
Destruction, of various categories of Bio-medical waste generated from your institution strictly as per
the provisions/standards prescribed under the said rules.

The grant of authorization shall be synchronised with the validity of Consents from the date of issue
and ensure the final treatment & disposal of liquid waste in accordance with Water (Prevention and
Control of Pollution) Act, 1974.

The authorization is subject to the terms & conditions as stated overleaf and also to such conditions
as may be specified in the rules for the time to time-in force under the Environment (Protection) Act,
1986.

The log book for the all categories of bio-medical waste generated should also be maintained and
shall submit annual report on form-1V before 30th June every year to the State Board.

The mercury containing wasté or mercury spillage shall be stored separately & record shall be
maintained 1n the log book.

The plastic waste shall be handed over to the authorised operator of CBWTF or plastic waste
recycling units registered under the Plastic Waste (Management & Handling) Rules, 2011.

The Chemical Liquid waste gencrated from the HCF/UNIT shall be segregated at source and shall be
pre-treated or neutralized before mixing with other effluent generated from the HCF.

“This is compuiter generated document from HPQCMMS® Page 1of 4
To verily this document please scan the QR Code.
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& This authorisation is subject to the condition mentioned above and also to such conditions as maybe

specified in the rules from time to time in force under Environment {Protection) Act, 1986.

9. The HCF/UNIT shall apply for the renewal of an zuthorization within 3 months prior to expity of the
previous authorization, if applicable,

SPECIAL CONDITIONS
Apoorv Devgan, IAS
Member Secretary
_ _ For & on behalf of
{ H. P. State Pollution Control Board)
Capy To:

1. The Incharge, Regionai Laboratory Una, HPSPCRB, District Una, HP for information snd
directed to ensure compliance of norms as per provisions of the Water Act, 1974 and BMWM
Rules, 2036.

2. The Incharge, Centrai Lab. Parwanoo for information.

AP OOR Digitally signed

by APOORV
Vv

DEVGAN
. Date:
DEVGA 20221216
13:03:26
N +05'30°
Apoorv Devgan, FAS
Member Secretary
For & on behalf of
( H. P. State Poliution Control Board)

“Tiis is computar gehemfed :dmumem'fmmﬁpoa}wﬂé" - ' o ' Page 2.5f 4
To verly this document please scan ihe QR Code, '
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The unit/ operator/ generator of Bio-medical waste or transporter so. authorized shalt comply with fhe

TERMS AND CONDITIONS OF AUTHORIZATION

provisions of the Environment (Protection) Act, 1986, and the rufes made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer anthorized
by the Prescribed Authority.

The occupier shall make a-provision within the premiises for a safe, ventilated and secured location for
storage of segregated biomedical waste in-colored bags or containers in the manner as specified in
Schedule 1, to ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent
seattering or spillage by animals and the bio-medical waste from such place or premises shali be directly
transported in the manner as-prescribed in these rules to the common bio-medical waste treatment

[’acii lity !o'r-__l"or the appropriate treatment and disposal, as the case may be, in the nanner as prescribed in
Schedule 1.

The occupier shall pre-treat the laboratory waste, microbiological waste, blood samples and blood bags
through disinfection or sterilization on-site in the manner-as prescribed by the World Health
Orgauisation (WHO) or National AIDs Control Organisation (NACO) guidelines and then sent 16 the
common bio-medical waste treatment facility for final disposal. _

The occupier shall provide training 1o all its health care workers and others, involved in handling of bio
medical waste at the time of induction and thereafter at least once every year and the details of training
programmes conducted, aumber of personne! trained and number of personnel not undergone any
training shall be provided in the Anpual Report. ' :

The occupier shall immunise all its health care workers and others, invelved in handling of bio-medical
waste for protection against discases including Hepatitis B and Totanus that are likely to be transmitted
by handling of bio-medical waste, in the manner as prescribed in the National Immunisation Policy or
the guidelines of the Ministry of Health and Family Welfare issued from time to time;

The occupier shall establish a Bar- Code System for bags or containers containing bio-medical wasté 1o
be sent out of the premises or place for any purpose,

The occupier shall ensare segregation of liquid chemical waste at source and_-en'_sure_ pre-tréatment or
neutralisation prior to mixing with other effluent generated from health care facilities.

The occupier shall ensure treatment and disposat of liquid waste in accordance with the Wateér
(Prevention and Control of Pollution) Act, 1974 (6 of 1974).

The occupier shall maintain and update on day to day basis the bio-medical waste management register
and display the monthly record on its website according to the-bio-medical waste gencrated in terms of
category and colour coding as specified in Schedule 1.

The occupier/ aperator of the [acilily shall mainfain proper housekécping in the premises where the Bio-
medical wastes are handled.

The occupier/ operator of the facility shall not change ot alter either the quality or the quantity or the
rate of discharge of Hiquid/ emission or temperature or the route of discharge without pervious written
permission from the Prescribed Authority.

The occupier shall dispose of solid waste other than bio-medical waste in-sccordance with the )
provisions of respeclive waste management rules made under the relevant laws and amended from time
to time.

The occupier/ operator of the facility, its heirs, legal representatives etc., shall haveno claim whatsoever
to the continuation or renewal of this authorization afier the expiry of the period of mithorization.

The occupier/ operator of a facility shall report in Form-1 to the Prescribed Authority in case of any
accident-pecur at any institution or facility or any other site where Bio-medical wasfe is handled or
during transportation of such waste.

The occupier/ operator of the facility shall ensure that, the facility js handled, operated by only qualified
personals in the field. The oceupier/ operator of the facility shallalso appoint.qualified personals-and
create a separate cell/ department for compliance under thie various conditions of the authorization,

The authorized person shall take prior permission of the: Prescribed Authority 1o close down the facility.

“This is computer gensrated document from HPOCMMS” o ' " Page3of4
To verify this documen! please scam the QR Code. i
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f}‘h:la occupier/ operator of a facility shall treat and dispose the Bio-medical waste in accordance with the
Rules.

The occupier/ operator of the facility are required to maintain equipments for requisite treatment of Bio-
medical waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operator shall comply
with the standards for incinerator, autoclave and microwave system, deep burial pits etc. as the case may
be as prescribed in the Rules

The occupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form-IV
as per rule and submit the Annual Report by 30th June every year to the Prescribed Authority. The
report shall include information about the categories and quantities of Bio-medical waste handled during
the preceding year. All the record shall be subjected to inspection and verification by the Prescribed
Authority/ authorized person at any time.

The occupier/ operator of the facility shall ensure that the Bio-medical waste shall not be mixed with
other waste.

The occupier/ operator of the facility shall segregate the Bio-medical waste and collect in the container
bags at the point of generation in accordance with the Rules prior to storage, transportation, treatment
and disposal. The containers shall be labelled in accordance with Schedule-IV.

The occupier/ operator of the facility shall ensure that no untreated Bio-medical waste shall be kept/
stored beyond a period of 48 hours, provided that if for any reason it becomes necessary to storc waste
beyond such period, the authorized person shall take permission of the Prescribed Authority and take
measures to ensure that the waste does not adversely affect human health and environment.

The occupier /generator shall take services of Common Transport Facility from duly authorized
transporter of Bio-Medical Waste, to transport its bio-medical waste to common treatment facility.

The Prescribed Authority reserves the right to review, impose additional condition or conditions,
revoke, change or alter the terms and conditions of the authorization.

The occupier/ operator of the facility shall comply with the standards and specification as per rules and
shall furnish compliance within 30 days from the date of receipt of this authorization.

Waste collecting bags require incineration shall be made of non/ chlorinated plastic with label and seal
as per the specifications indicated under Bio-medical Waste Management Rules, 2016.

Any authorized change in personnel/ equipment or working conditions as mentioned in the application
by the person authorized shall constitute a breach of this authorization.

The occupier/ operator of the facility shall not rent and sell, transfer or otherwise transport the Bio-
medical waste without prior permission from the Prescribed Authority.

The hospital/UNIT shall submit the Analysis Report of liquid waste being discharged by the hospital
within 3 months from date of the issue of authorization to ascertain the adequacy and efficiency of

treatment systems.

OCAtg

By Order
Member Secretary
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS”™ Page 4 of 4

To verify this document please scan the QR Code.
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H.P. STATE POLLUTION CONTROL BOARD

-Central Laboratory, SCF-7-8, Sector-1V, Parwanoo, f’;{é}‘;ﬁ%ﬁ’?’-‘
Tehsit Kasauli, Distt.-Sotan (H.P.), PIN-173220 Azadh 4
Wabsite: hitp://hppch.nic.in, e-mail: pchlabparwanoo@pgmail.com Al dahoteay

No, PCB/Lab/PWN/Sample (offline)/22- ! {g 8 Dated: Y - {2-2p2)
To ’

Shivalik Hospitai,

Near: Police Line, Jhalera, Una,

Distt. Una HP.
Sub: Analysis Results of the Water Sample.
Sir,

Please find enclosed herewith Analysis Report No. W-457 along with Bill No. W-457
dated 14.12.2022 amounting to Rs. 4770.00 as sample collection and analysis charges. As per the
comparative statement, all the parameters are within the prescribed standard limits.

You are requested to make payment of above mentioned amount i.e. Rs.-4770.06 in the
shape of demand draft in favour of Principal Scientific Officer, HP State Pollution Centrol Board,
Parwanoo-173220 payable at Parwanoo at the earliest, please.

Thanking you.
Yours sincerely,

Pr. Scienti jc O

A

cer
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FORM -X
REPORT BY STATE BOARD ANALYST
(See Rule 28)

Report No. W-457. Date: 14,12.2022

i hereby certify that |, Dr. Ramakant Awasthi, State Board Analyst duly appointed
under sub-section (3) of section 53 of the Water (Prevention & Control of Pollution} Act, 1974 (6 of 1874)
received on the 19th day of November, 2022 from Sh. Baldev Singh, Jr.50, HPSPCB, Central Laboratory
Parwanoo a Grab sample of Final outlet of STP of Shivalik Hospital, near Police line, Jhalera, Una, Distt..
Una for analysis. The sample was in a condition fit for analysis reported below:

I further certify that | have analysed the aforementioned sample from 18-11-2022 to
13-12-2022,The results of the analysis reported helow.

Vethod of analysis

1S- 2488(1-V), 1S-3025 (Pari 44):1933, "Standard Method for the Examination of Water", 22" Edition

prepared & published jointly by:-

1. American Public Health Association.

2. American Water Works Association.

3. Water Pailution Control Federation.

-] S.No. Parameter | Results Unit S.No. Parameter Results Unit

1 |pH 7.01 22  |Temperature (T) - °%G
2 |Conductivity — pmho/cm 23  [Antimony {Sb) — ma/l
3 (TDS - mg/l 24 TKN - mg/l
4 |TSS 5.0 mg/| 25 Mercury {(Hg) — mg/i
5 COD 24.0 ‘mgll 28 Arsenic (As) - mgy/|
g |BOD 4.0 mg/l 27 Selenium e mg/
7 |Suiphate(SOy4) - mght 28  |Manganese(Mn) -— mg/l

- 8 |NGs-N - mg/l 29 Fluoride (F) - mgfl
9 IChloride (CI) — mg/l 30  |Vanadium as V — mg/|
10 {Sodium (Na) - mg/l. 31 Potassium(k) o mg/l
11 [Total Hardness - mgyl 32 Phenol ' --- g/l
12 Total iron {Fe) — mgll 33 Sulphide (S) - ma/l
13 [Total Chromium — mg/l 34 Chlarine — mg/l.
14 |Zinc (Zn) —— mg/l 35  |NHa-N — mg/l
15 |Copper (Cu) — mg/! 36 {Chromium *° — mg/!
16 |Nickel (Ni) - mg/l 37 {T.POy -— mgfl
17 |Lead (Ph) . e mg/! 38 Boron {B) -—- mgfl’
18 [Cadmium (Cd) — mg/i 39 TC e MPN/100 ml
19 {Total Cyanide — mafl an.  |[FC - MPNM00.ml
20 |0il & Grease 0.00 mg/l 41 - [Catt - mg/l
21 {Phosphate e mg/l 42 Mg++ —- mg/l

The condition of the seals, fastenihg and container on receipt was as: Sealed as PCB
Signed on this 14th day of December, 2022.

LA
\gt/at Board Anfalyst.

From : H.P. STATE POLLUTION CONTROL BOARD
Centrat Laboratory, Parwanoo, Solan-173212

To: Shivalik Hospital,
near Police line, Jhalera,
Una, Distt. Una, HP

e e e
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H.P. STATE POLLUTION CONTROL BOARD

Central Laboratory, SCF-7-8, Sectar-1V, Parwanoo, ?‘Z:“‘“ TR
; \\ Tehsil Kasauli, Distt.-Solan (H.P.), PIN-173220 Aradie.
L RS T K
RSEE Website: http://hppch.nic.in e-mail: pcblabparwanoo@gmail.com AmitMahotsay
HPSPCD
Issued to : Shivalik Hospital, near Police Tine, Jhalera, Una, Distt. Una HP.
Test Report no W- 457
Dated of Receiving 19.11.2022
Bill No: W- 457
Date: 14.12.2022
Sr. Parameter - Analysis No of Total Amount
No Charges (in Rs) Parameter (In Rs)
i pH 1100 i 110.0
2 Total Suspended Solids 180.0 1 180.0
3 Qil And Grease 350.0 1 350.00
4 COD 620.0 1 620.00
3 BOD 1050.0 1 1050.00
6 Transportation Charges 1500.0 1 1500.00
7 Sampling Charges 960.0. 1 960.00
Grand Total (In Rs.) 4770.00

Note: You are requested fo arrange the above amount in the shape of demand draft dully issued
in the favour of the Principal Scientific Officer, H.P. State Pollution Control Board Parwanoo-
173220, Payable at any schedule bank at Parwanoo.

Principal Scientjfic

‘{4’/ .

(
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Himachal Pradesh State Pollution Control Board
Central Laboratory, SCF-7-8, Sector-1V, Parwanoo,
Tehsil Kasauli, Distt.-Solan (H.P.), PIN-173220
Woebsite: http://hppcb.nic.in e-mail: peblabparwanoo@gmail.com

‘.r
oo

HPSPCR

Comparative Statement

Report No. W-457, dated 14.12.2022

S. No. Parameter Results Permissible Limits Remarks
L pH 7.01 6.5-9.0 Within Limit
2 TSS 5.0 mg/l 100.0 mg/1 Within Limit
3. | cob - 24.0mg/l 250.0 mg/l Within Limit
4. BOD 4.0 mg/l - 30.0 mg/1 Within Limit
5. Oil & Grease 0.00 mg/l 10.0 mg/I Within Limit




e’

M . Department of Town and Country Plan
. Government of Himachal Pradesh %8

Certificate

about:blank

Referance :- Your receipt No 1641817761 dated 19-Jan-2023 for Rs. 6852.00/- only.

Special Area Development Authority
Una

é Form of permission for Composition of Offences }

No:- : 04202300032 Dated:- : 19/Jan/2023

To

_Mr. Akshay Kumar Clo : Slo Sh. Krishan Dass
ShJSmaL s Mdr. Krishan Dass Clo : Sio Sh. Thainu Ram

Mrs. Anupama_ Cfo: Wro Sh. Aksha;kumar

Subject :- Permission for Composition of Offences.

This is in reply to your Application under reference on above cited subject. You are hereby granted completion
permission under Section 39 (5) of the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977) for
Composition of Offences carried out on the land bearing Khasra No.
1865/1546,1866/1546,1867/1546,1872/1546,1873/1546,1874/1546 Mauja Jhalera Tehsil Una District Una Himachal

Pradesh with total built up area 522.72 Sgm.
;
A copy of map duly compounded is enclosed herewith.

Encls: As above.

g .;gj,iwi__c.cww
, . +
Pankaj Sharma
Member Secretary

UF HAH Al &1 W Special Area Development Authority
Una

TRUE COPY

VOCATE

n
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI 9 :\-

O A NO 820/2022

IN THE MATTER OF:

NAVEEN KUMAR ....APPLICANT
VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS

. KNOW ALL to whom these present shall come that I/We the above named RESPONDENT NO 8 do
hereby appoint, A.R. TAKKAR AND BELOW MENTIONED ADVOCATES to be the Advocates for
appellant in the above noted case authorize him :-

To act, appear and plead in the above-noted case in this Court or in any other Court in which the
same may be fried or heard and also in the appellate Court including High Court subject to payment
of fees separately for each Court by me/ us.

To sign, file verify and present pleadings, appeals cross objections or petitions for execution review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that
may arise fouching or in any manner relating to the said case. To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts thereof and fo do all other
acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal Practioner, authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think it o do so and to sign the
Power of Attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that | / we or my /our duly authorized agent would appear in the Court on all
hearings and will inform the Advocates for appearance when the case is called.

And | /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate which he shall receive and retain himself.

And | /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed
by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee setiled is only for the above case and
above Court. I/We hereby agree that once the fee is paid. | /we will not be entitled for the refund of
the same in any case whatsoever. If the case lasts for more than three years, the advocate shall be
entifled for additional fee equivalent to half of the agreed fee for every addition three years or part

thereof,

IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which have
been understood by me/us on this _2 | day of_.J¢ ﬂUQﬂl ;( ., 2023

\5*1?“ " M MM Q/JVM/

AR TAKKAR, SHRIYA TAKKAR, UNNATI ANAND, TEJASVI CHAUDHRY, (R IMPELJIF

S
SYMANI AND PRI ?ﬁRMA //lf/fj’ MM '

ADVOCATES
ghonpi SHIVALIK HOSPITAL
#A25/12, DEODAR MARG, DLF PHASE -1, SERS
GURGOAN-122002 Near Poim\*e Lines Jhalera
Email id: ARTAKKAR@ARTLO.IN Una (H.P.) # 9805933644

Mobile-9582209433 , (SIGNATURE OR THUMB IMPRESSION)



